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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Wednesday, 10th December, 1947

The Assembly met in the Assembly Chamber of the Council House af
Elevan of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar)

in the Chair.

SUSPENSION OF QUESTION HOUR

Mr. Speaker: Before I take up the questions, I should like to invite the
attention of the House to one aspect about the time available to the Honour-
able Members for the debate on the food question. I have got here a list of
over 16 speakers from the Congress Party only. I am sure there are other
speakers from other parties, States and other Groups. If therefore it is desir-
ed that some more time for the debate should be taken, the only course that
I find feasible is to suspend the question-hour.

The Honourable Sardar Vallabhbhdi Patel: O- apply control on the
debate. _ .
Mr. Speaker: That is the second point I was coming to. -But even if that
is done, I do not think that if a larger number of members wish to speak,
more than ten or at the most fifteen minutes could be spared to satisfy each
and everyone who wishes to speak. Therefore, the other remedy will be to
control not only the number hut also the length of the speeches, in addition to
suspending the question-hour, What is the wish of the House? Should we
suspend the question-hour?

Honourable Members: Yes.

Mr. Speaker: Then the question-hour is suspended. We shall now pro-
ceed with the other business,

QTARRED OUFSTTONS ANTY ANSWERSt

WRITTEN ANSWERS
BrRORE COMMITTEE RECOMMENDATIONS

741. *Seth Govinddas: (a) Will the Honourable Minister of Health be
pleased to state how far the Bhore Committee Recommendations have been
given effect to as far ag short term plan is concerned?

(b) What action Government propose to take to meet the increasing demand
for more doctors and nurses in the rural areas of the country?

(¢) Do Government propose to consider the advisability of making it ecom-
pulsory for medical students in various colleges to work in rural areas before
they are given degrees?

The Honourable Rajkumari Amrit Kaur: (a) Some of the important recom-
mendations of the Bhore Committee in their short term plan were considered
at the Health Ministers’ Conference in October 1946. A statement containing
the Resolutions passed at the Conference is laid on the Table. The implemen-
tation of the recommendations is primarily a matter for the Provineial Govern-

ments.
+Answer to these questions laid on the table, the question Lour having beem dispensed

(1583)
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(b) The development programmes of Provinces include schemes for opening
of new medical colleges, conversion of existing medical schools into colleges
end establishment of institutions for tra'ning nurses und other auxiliary per-
sonnel, which, it is hoped. will result in a substantial increase in the number
of doctors, nurses and other health personnel.

(c) This is a matter for Provincial Governments and Universities to con

Statement

ACGENDA ITEM No. 2.
Objectives
“The Conference endorses the objectives proposed the Bhore Committee as objectives
to be kept in view in formulating plans for a national health service.”

Agenda Item No. 3.

District Health Organisation
The Conference considers that the District Health Organisation proposed is administra-
tively sound and nmubln in principle. The programme for the first five years is nok
viLthmmﬁm mbviticugnod:—
Firstly, that the acheme should be implemented on as wide & scale as possible consistent
with financial limitations, taking full advantage of existing institutions and stafl;
Becondly, that modifications in the scheme may be made where necessary to adapt it to

loca! cond 3

Thirdly, that in aress where the full organisation cannof be set np immediately, schemes
for development should he framed with Sno regard to the objective of building up &
eurstive and preventive health service on the general lines recommended by the Com-

mittes ;
Fourthly, that each Province should review its plans with these considerations in view.

Agenda Item No. 5
The Provision of facilities for the training of medical and other personnel

The Conference agrees that a review of training facilities in the light of probable
futare requirements quld be undertaken and that parficular emphasis should be laid on
the training of pervonnel. It also agrees that as far as pomsible, the i should
assist those proviooes which have not yet heen able to provide their own training facilities

by admitting studenta to their training institutions,

Agenda Ttem No. 6.
Central and Provincinl Boards of Health and Health Councils

The Conference agreos that Boards of Health and Councils of Experts should be consti-
tvted at the Centre and in the Provinoces. It considers that representatives of the Central
Legialature should be included in the Central Board of Health, that the constitution of the
Provincial Boards should be left to the discretion of the Provincial Governments and that
the health o of the Central and Provincial Governments should attend the Central
Board of H . The Conference also considers that the functions of the Central Board

and Council should be purely advisory.

Agenda Item No. T.
The amalgamation of the Medical and Public Health Departments
mmmmmormlr-m of wedical and public bheal
depariments and considers that amalgamation shoul mpham.nium:‘op':om
oocure,

The Houn'bls Ministers from Madras and Bombay, dimented from .s
Hu'&%lmﬂwmwwwmmummwsm '

was preferable: o



STARRED QUESTIONS AND ANSWERS 1586

Agenda Item No. 8.
Water Supply and Sanitation.

The Conference agrees—

(1) that an active programme for the improvement of water supply and sanitation in

th urban and rural areas should be undertaken;

(2) that in respect of water supply the objective should be to provide at least 50 per
cent. of the population with a safe and abundant water supply within a
period of not more than 20 years and the entire population within not more
than 35 years.

(3) that in urban areas the objective should be to instal adequate sewerage in all
towns with & population of 50,000 or over during the first 10 years;

(4) that the constitution and functions of provincial water and drainage boards
should be left to the discretion of Provincial Governments.

Agenda Item No. 9

Bstablishment of Anti-Malaria Organisations

The Conferente agrees—

(1) that & vigorous drive against malaria should receive priority in development
programmes ;

(3) that, subject to adaptation to suit local conditions, anti-malaria organisations
should follow the general frame work of the organisation proposed by the
Bhore Committee;

(3) that anti-malaris personnel trained in the Defence Services should be utilised to the
fullest possible extent.

Agenda Item No. 10.

The Policy in regard to quinine and other anti-malaria drugs.

The Conference agrees that quinine production should be continued and developed up
to about 200,000 lbs. a year, subject to review from time to time. It was also agreed that
the views expressed by the Provincial Ministers on the subject of a guarantee to the pro-
ducing provinces should be further considered by the Government of India in consultation
with Provincial Governmenta.

Agenda Item No. 11,
Indian Medicine

I. In accordance with the recommendations of the National Planning Commitfee, this
Conference resolves that adequate provision should be made in the Centre and the Pro-
vinces—

(a) for research in and the application of the scientific method for the investigation
of the indigenous systems like Ayurveda and Unani with references to (1) main-
tenance of health and (2) prevemtion and cure of disease.

(b) for starting schools and colleges for training for diploma and degree courses in
Indigenous Systems of Medicine.
(c) for post graduate courses in Indian Medicine for graduates in Western Medicine.
II. In accordance with Resolution No. 13 of the National Planning Committee this
Conference resolves to absorb the practitioners of Ayurvedic and Unari S8ystems of Medicine
into the State Health Organisafion by giving them further scientific training wherever
necessary as health personnel, like doctors, physical training eoxperts (Ustads), Sanitary
staff, masseurs, nurses, midwives, etc.
ITI. This Conference resolves that, in the Central Council and Provingial Health Boards
and Councils the departments and practitioners of Indian Medicine shoud be given due
representation, wherever possible

Agenda Item No. 12.
Aldlitiem of Civil BrancR of Indian Medical Service

This _Conference of Health Ministers is of opinion that there should be no civil branch
of the Indian Medical Service apd requests that the Central Government m:yc‘.mn;:n;o
take back immediately the Indian Medijcal Service personnel in civil employ in the Pro-
vinces, and post them on the military side to which they rightly belong.
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Keray By ALL-INDIA Rapio of B. B. C.’s N1oEHT BULLETIN °

742. *Seth Govinddas: (a) Will the Honourable Minister of Information and
Broadcasting be pleased to state whether Government have received any tele-
gram on be of the citizens of Madura, requesting them to discontinue the
relay by the All-India Radio of the night bulletin of the British Broadcasting
Corporation?

(b) Are Government aware of the growing dissatisfaction among the public
at the All-India Radio, using short wave stationg for English music and giving
inadequate importance to Indian items?

(o) If so, what action Government ‘propose to take to satisfy the publis
opinion ?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) Government repudiate any suggestion that English music is being given
more importance than Indian musiec.

(c) Does not arise.

RevivaL oF INFORMATION FmLM or INDIA

748 *Seth Uovinddas: (a) Will the Honourable Minister of Information and
Broadcasting be pleased to state whether it is a fact that Government are
reviving Information Films of India?

(b) If the answer to part (a) above be in the affirmative, do Government
propose to have a separate section to produce short films to be exhibited in
foreign oountries?

The Honourable Sardar Vallabhbhal Patel: (a) Yes.

(b) Yes.

IMPROVEMENT IN PuBLICATIONS DIvIsiON oF MINISTRY OF INFORMATION AND
BROADOCASTING

744, *Seth Govinddas: (a) Will the Honourable Minister of Informatien
and Broadcasting be pleased to state whether Government are aware that the
Publications Division of the Ministry of Information and Broadcasting is still
working in the same old way?

(b) Do Government propose to improve the get-up of the publicatiors in-
tended for foreign consumption ?

(c) Do Government propose to consider the advisability of filling those publi-
gutionlh 1'vri'.h writings of Indian authors instead of reproductions from foreign
journa

The Honourable Sardar Vallabhbhai Patel: (a) Apparently Honourable
Member's knowledge has not kept pace with the changes made.

{b) Honourable Member's knowledge about these matters is again at fault.
The get-up has already been improved.

(0) 1 regrot again to point out that the Honourable Member's knowledge
is imperfeot. Both the sources are already being tapped.

‘ ScExME Fror Nzw BROADCASTIRG STATIONS

745. *Seth Govinddas: (a) Will the Honourable Minister of Information and
Broadeasting be pleased to state how many new broadcasting stations have
been opened uptil now, since the assumption of office by the Congress?

(b) What is the principle followed in such s scheme?

(o) In view of the emergency in this country, are there any chances of the
fve vear and eight vear schemes proposed by the Government during the
imterira period being materialized?
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The Honourable Sardar Vallabhbhai Patel: (a) One at Ju'lundur.
(b) This was established to meet the present emergency in East Punjab.

(c) We are trying to speed up the completion of schemes approved in the
plans. The question of taking up any new schemes would arise only after the
present schemes are completed. :

N

RE-ORIENTATION OF SMALL SAVINGS SCHEME

o 7‘:8. *8eth @ovinddas: Will the Honourable Minister of Finance be pleased
to state:

(a) whether steps are being taken to re-orient the Small Savings Scheme
from a war-time measure to peace-time permanent organisation? If not, why
not? -

(b) if the answer to part (a) above to be in the affirmative, what are the
steps taken so far in this direction; and

(c) whether the personnel already employed under this scheme in differens
provinces is controlled by the Government of India; and if so, whether the
personnel is entitled to the benefit of the recommendations of the Central Pay
Commission ?

The Honourable Shri R. K. Shanmukham Ohetty: (a) and (b) I would
invite the attention of the Honourable Memaber to paragraph 24 of my -speech
introducing the Budgét for the period 15th August 1947 to 31st March 1948.

(c) The personnel employed on the Small Savings Scheme in the Provinces
are under the administrative control of the Provincial Governments and as such
are not automatically entitled to the benefit of the recommendations of the
Central Pay Commission.

FepxrAL PuBLIO SERVIOE COMMISSION

T47. *Seth Govinddas: (a) Will the Honourable Minister of Home Affairs
be pleased to state what measures have so far been taken to fulfil the long-
standing need of including experts in the personnel of the Federal Public
Bervice Commission?

(b) Do Government propose to consider the desirability of setting up two
separate Boards, one for civil appointments and the other for Military appoint-
mente with branches at Provincial Headquarters?

The Honourable Sardar Vallabhbhai Patel: (a) It is not clear what experts
Honourable Member has in mind. Nor are Government aware of any such
long-standing need as is referred to by the Honourable Member.

(b) The Federal Public Service Commission deals with recruitment to higher
civil appointments. Honourable Member is probably not aware that military
appointments are dealt with by the Defence Ministry.

SErzure or Rapro TrinsMITTERS BY C. I. D. AT JUBBULPORE

748, *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Home
Aflairs be pleased to state whether a news item appearing in the Hindustan
Times, dated the 17th November, 1947, reporting the seizure of 4 powerful
radio transmitters by the C.I.D. in a surprise raid on the stores of the Special
Armed Constabulary, Jubbulpore, is correct?

(b) Is the report that, ‘‘a man was arrested in the act of sending messages
to a destination outeide the Indian Union” correct?

(c) If the answer to part (b) above be in the affirmative, to which country
the messages were being sent and what the contents of the messages were?
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The Honourable Sardar Vallabhbhai Patel: (a) The Press report is correct
except that six sets were seized and not four.

.(b) No. - .

(¢) Does not arise.

ATTACK 0§ KasHMIR AND PARISTAN MILITARY OFFICERS

749. *Shri Deshbandhu Gupta: (s) Will the Honourable Minister of
Defence i~ pleased to state whether there is any truth in the press report
published in the Evening National Call of the 17th November 1947 that a
“‘sensationsl letter from s very high Pakistan Official has been intercepted at
Bannu by wn Indisn Army Officer, revealing that the attack on Kashmir was
planned by Pakistan Military Officiale” long before the Red-Cliffe Award was
announced’’' ?

(b) I the answer to part (8) above be in the affirmative, do Governmnent
propose to publish the contents of the said letter?

The Homourable Sardar Baldev Singh: (a) No., Sir. Government are not
aware of any such interception by an Indian Army Officer.

(b) Does not arise.
InpiIAN UNi1ON NATIONAL GUARDS

«

780. *Beth Govinddas: (a) Will the Honourable Minister of Home Affairs
be pleased to state whether Government propose to consider the desirability of
creating Indian Union National Guards to serve as an All India Civil Force in
peace time for the betterment of our people in the various educational and so-
cial spheres and ns War Reserve in cases of emergency?

(b) If so, do Government propose to take necessary steps to constitute an

Indian Union Committee for organising and recruiting the Indian Union National
Guards?

The Honourable Sardar Vallabhbhal Patel: (a) and (b) The attention of the
Honourable Member is invited to the reply given by me to Question No. 480
by Pandit Kunzru regarding the raising of Home (iuards in India. The polioy
of the Government regarding the raising of an Auxilinry force has already been

explained during the debate in the House on the 27th November on Dr. Puttabhi
Sitaramaiya's resolution on the subject.

OversmAS SOHOLARSHIPS TO INDIAN STUDENTS

Shri T. T. Krishnamachari:
T81.°¢ ghri K. Santhanam: o

Will the Honourable Minister of Education be pleased to state the
total expenditure incurred in respect of overseas scholarships awarded to Indian
students, sinoe the termination of the last war, showing separately the
for studenta sent to the United Kingdom and to the United States of America?

The Honourable Maulana Abul Kalam Azad: The total expenditure in res-
pect of Overaeas Scholarships to Indian students borne by the Government of
India since the termination of the last war up to 80th September 1947 umder
the Overseas Scholarships Scheme is Rs. 79,91,000 (rupees seventy-nine lacs
and ninety-one thousand) out of which Rs. 82,77,000 (rupees thirty-two lacs
and seventy-seven thousand) were spent on the students sent to the United
Kingdom and Rs. 46.78,000 (rupees forty-six lacs and seventy-eight thousand)
on those sent to the United States of America. The balance of Rs. 88,000
giu.[:eu thirty-six thousand) wae spent on a few students sent to other coun-
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AMOUNT ADVANCED TO PAKISTAN GOVERNMENT

752. *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of
Finance be pleused to state how much money, if any, has the Imperial Bank
advanced to the Government of Pakistan?

(b) Were the Government of India consulted at any stage before the loar
was given? .

(¢) Is it a tacs that the Imperial Bank has been in charge of Government
treasuries in several provinces of India? If so, will Government be pleased te
state the terms of such agreements?

(d) Is it a fact that the Imperial Bank has been enjoying favoured treat-
ment in certain respects as compared to scheduled banks: If so, do Govern-
ment propose to consider the advisability of withdrawing the concessions
enjoyed by the Bank?

The Homourable Shri R, K. Shanmukham Chetty: (a) Government have
no information.

(b) Does not arise.

(c) Under Section 45 of the Reserve Bank of India Act the Reserve Bank
is required to enter into an agreement with the Imperial Bank for a minimum
period of 20 years providing for the employment of Imperial Bank of India
as the sole agent of the Reserve Bank in all the provinces of India where the
Imperial .,Bank had branches at the commencement of the Reserve Bank of
India ACt and where the Reserve Bank has no branches of its Banking Depart-
ment. The provisions of the agreement which inter alic regulate the payment
to the Tmperial Bank for the services rendered are contained in the Third
Schedule of the Reserve Bank of India Act, 1934.
>~ (d) In virtue of the agreement referred to above the Tmperial Bank’s position
is necessarily different in certain respects from that of the other scheduled
banks. Tt is not possible to terminate prematurely the agreement unless the
Imperial Bank fails to fulfil the conditions laid down or to maintain a sound
financial position and disregard further instruct'ons issued by Government
as set out in proviso to Section 45(1) of the Reserve Bank of India Act.

GOVERNMENT SERVANTS OPTING FOR PAFISTAN

758, *Shri Mohan Lal Saksena: (a) Will the Honourable Minister of Home
Affairs be pleased to state whether it is a fact that Government servants who
had opted for Pakistan have been given a choice to revise their option?

(b) If so, will it be incumbent on Government to take them back irres-
pective of any other consideration?

(c) How many of such persons have already expressed a desire to revert and
what is their number, communitywise?

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) Does not arise.
(c) Government have no information.

CoMPULSORY EDUCATION IN INDIA

7b4. *8hri Ram Sahai: (a) Will the Honourable Minister of Education be
pleased to state whether there is any scheme under the contemplation of Gov-
ernment for the introduction of compulsory education in India?

(b) If so, when will that be brought into force?

The Honourable Maulana Abul Kalam Azad: (a) The scheme recommend-
ed by the Central Advisory Board of Education in their Report on Post-War
Edqcatlonal Development has been generally accepted by the Government of
India for introduction of compulsory education in India.
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(b) It is mostly for the Provincial Governments to enforce this scheme.
The Government of Bihar, Bombay, U.P. and Madras have already started
implementing schemes of compulsory Primary Education. Orissa, the Central
Provinces and the three Centrally Administered Areas propose doing so from
this year and the schemes of Assam, East Punjab and West Bengal are under
revision. All the Provincisl Governments have started schemes of training of
teachers which are so necessary for any scheme of compulsory education. It
is not possible to indicate exactly when these schemes will be fully implement-
vd and there will be universal compulsory Primary education for all children
between the ages of six and fourteen. The Central Advisory Board of Educa-
tion had contemplated that in view of the practical difficulty or recruiting the
requisite supply of trained teachers, it may take not less than forty years.
The present Government of India, however, cannot wait so long. It feels
that we should try pur best to remove the difficulties and guarantee Primary
Education to all children within the shortest time possible. Government has in
view a special scheme for this purpose which it wants to place before the Pro-
vincial Edueational Ministers and University representatives. A Conference
of those Ministers and University representatives was actualiy fixed in last
July. but due to certain political developments it had to be postponed. Now
it has been decided to hold it at a very early date.

ExpeNDITURE ON EDpUCATION

765. *Shrl Ram B8ahai: Will the Honourable Minister of Education be
pleased to state:

(e) what portion of the entire Central Budget is spent on education; and

(b) the proportion of the amount spent out of the total budget on Higher,
Becondary and Primary education? udg Hig

The Honourable Mauians Abul Xalam Aszad: (s) In the ves 1946-47, out
of the total Central Budget of Rs. 4,42,35,88,000 a sum of Rs. 1,87,13,500 or
4 per cent. was spent on education. If, however, the expenditure or Defence,
Posts and Telegraphs and Railways is excluded from the Central Budget, the
percentage of expenditure on Education would work out to be 1.8. This figure
Qoes oot include the crants civen by the Centre to the Provinces for their Post-
war Educational Developmen€.

(b) In the same year, Re. 120.81,800 or .9 per cent. of total budget (exclu-
sive of exponditure on Defence, Posts and Telegraphs and Railways), was spent
on higher, Ra. 22,85.020 or .2 per cent. on Secondary and Rs. 12,77,010 or
.1 per cent. on Primary Fducation. Here too these figures do not include
grants given by the Centre to the Provinces for their Post-war Educational
Development.

Liomxces ror Frre-arMs 1N Derot

788. *8hri Deshbandhu Gupta: Will the Honourable Minister of Home Affairs
be pleased to state:

(a) the number of applications received and licences issued by the Deputy
Commissioner, Delhi, for fire-arms during the last 8 months;

(b) the number of applicants who were able to secure fire-arms during the
same period; -

(c) names of fire-arms vendors to whom licences were sanctioned during the
above period and of those who have been able to start their business; and

(d) whether it is a fact that quite a number of approved vendors cannot
start their business because they have not been issued import licences?

The Monoursble Sardar Vallabhbhal Patel: (a) About 5445 applications
were received and 8,245 out of these were sanctioned.
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(b) 786.
(c) A statement is laid on the table.
(d) A majority of them have already started their business.

Statement
The names of fire-arm vendors to whom licences were issued during the last six months.

are as under :— 4
(i) Sardar Rameshwar Singh of Abbottabad, Proprietor, Singh Bros., Kaghmere Gate;
(ii) Sardar Nanak Singh; Kashmere Gate. (iii) Lala Devi Pershad Bagaria,.
Birla Lines, Subzimandi, Delhi. (iv) Sardar Babadur Sunder Singh Dhupis,.
Connaught Place, New Delhi. (v) Bawa Pardu Singh and Soms, Cloth
Market, Delhi. (vi) Lala Fanwal Das, Hauz Kazi, Delhi and (vii) Shakti.
Arms Corporation, Connaught Place, New Delki.

The first five have started their business.

BLACK-MARKETING IN SALE oF FIRE-ARMS

757, *Shri Deshbandhu Gupta: Will the Honourable Minister of Home
Affairs be pleased to state: '

(a) the number of factories which are actually manufacturing fire-arms;

(b) whether Government are aware of the existence of black-marketing in«
the sale of fire-arms; and

(c) if the answer to part (b) above be in the affirmative, what steps Govern--
ment have so far taken or propose to take in this behalf?

The Honourable Sardar Vallabhbhai Patel: (a) Apart from the Central
Government’s Ordinance factories there are none.

(b) Government have received some reports to this effect.

(c) Government have under consideraticn proposals for augmenting supplies:
to meet the Civilian demand.

EAST BENGAL OFFIOERS OPTING FOR INDIAN DoMINTON

788. *Shri Basanta Kumar Das: Will ‘the Honourable Minister of Home
Affairs be pleased to state:

(a) the number of officers who have opted from East Bengal for the Indiam
Dominion; and

(b) whether Government propose to grant subvention to the Government of
West Bengal for the maintenance of these officers till such time as they are
absorbed in the administration?

The Honourable Sardar Vallabhbhai Patel: (a) Presumably the Honourable
Member is referring to officers of the Bengal Government who were given the
option to serve either in East Bengal or in West Bengal. This is a matter
which concerns the Government of West Bengal and the Government of India
bhave no information on the point.

(b) No.

ADMINISTRATION OF WESTERN INDIA STATES

759. *Shri Jaisukh Lal Hathi: Will the Honourable Minister of States be
pleased to state:

(r) Whether the administration of the estates of Chandap and Gazipur
in the Gadhwada Thana in the Western India and Gujrat States Region
has been taken over by the Minisiry of States by virtue of the communique-
issued on the 18th August 1947; and '

(b) "if not, why not?

The Honourable Sardar Vallabhbhai Patel: (a) and (b) The matter is still.
under consideration.
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RE-EMPLOYMENT OF I.N.A. PERSONNEL

760. *Shri Damodar Swarup Seth: (a) Will the Honourable Minister of
Defence be pleased to state whether Government are considering the proposal
of taking back the I.N.A. officers and soldiers in the Indian Army and granting
the privilege of pay and other allowances for the period they worked in the
IN.A,, in view of their patriotic services to the country?

(b) If not, why not?

The Honourable Sardar Baldev Singh: (a) The whole question is under the
<consideration of Government.

(b) Does not arise.

CONTRIBUTION FOR THE POST-WAR DEVELOPMENT

761, *Shri Ram Narayan Singh: (a) Will the Honourable Minister of Finance
be pleased to state whether any contribution has been made by the Government
of fndin to the Provinces for the Post-war Developments in the current and the
last two years, and if so, for what ubjects and to which Provinces separately?

(b) Is it & fact that the contribution has been withheld, and if so, why?

(¢) Has any such amount beeun actually paid to the Provinces, and if so,
what is the amount and to which Provinces it has been paid?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes. Grants for
development purposes have been given to all the Provincial Governnents. The
object for which these grants were made have been explained in the Budget
speaches of my predecessors relating to the vears 1946-47, 1947-48 and in my
Budget speech delivered in this House on the 26th November, 1947.

(b) No. .

(o) Payments have been made to all the provincss but the figures regarding
actual amounts paid are not readily availuble as the accounts for 1946-47 have
not yet been closed.

Prrmion BY MmNT00 MUKHERJEE re PENSION

763. *Bhrl Upendra Nath Barman: (a) Will the Honourable Minister of
Defence be pleased to state whether any petition by one Mintoo Mukherjee
Ex. No. 272884 Sapper Loco Driver IIIA (File No. K. D. 1/211-Pension 1508)
& pending for a long time with the Government of India, Defence Department
{Pension Branch, Delhi) for adjudication and valuation?

(b) Are Government aware that Mintoo Mukherjee with his big family is
practically starving? »

(c) Is it a fact that some representations were made by him recently in this
conneotion but no reply is being given?

(d) Will Governinent be pleased to state what steps have been taken in the
matter?

The Honourable Sardar Baldev 8ingh: (a) to (d). The claim to disability pen-
sion on behalf of Mintoo Mukherjee, ex-Sapper Loco Driver I111A, was received
from the Controller of Military Accounts (Pensions), for orders. The claim was
investignted, and certain documents necessary far establishing the disability
on which the claim was based were called for. As the documents were not’
received within a reasonable time. the case has been settled without the docu-
ments and Government have decided that the disabilitv of the claimant was
aggravated by war service. Orders to this eflect have already been issued to
the Controller of Military Accounts (Pensions), Allahabad, who will take further
action in regard to the payment of the pension, and Mintoo Mukherjee has been
‘informed accordingly.
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RELAXATION OF AGE LmMiT ror POLITICAL SUFFERERS ENTERING GOVERNMENT
SERVICE
763. *Shri P. Kunhiraman: Will the Honourable Minister of Home Affairs
be pleased to state:

(8) whether it is proposed to relax the age limit for persons who participated
in the national movements and suffered imprisonments and were thus barred
from entering Government service; and

(b) whether any relaxation of age limits exists at present in the case of
persons with war service ?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). No relaxation of
age-limit has been allowed to war-service candidates. All that has happened
is that their period of war-service will be counted, subject to certain limitations,
for purpose of the maximum age-limit No s‘milar case has arisen in regard
to the category of candidates referred to in clause (a) of the question. But if
any does arise, Government would be prepared to consider it.

EDUcATION AND RESEARCH INSTITUTIONS IN INDIA
764. *8Shri P. Kunhiraman: Will the Honourable Minister of Education be
pleased to state:

(a) the names of the centrallv administered Educational and Research
irstitutions in India; and

(b) the allocation of seats in these institutions province-wise?

The Honourable Maulana Abul Kalam Azad: (a) A statement giving the

names of Fducational and Research Institutions maintained by the Central
Government is placed on the table of the House.

(b) The information is being collected and will be laid on the table gf the
House in due course.

(List of Educational and Research Institutions Maintained by the Central Government.)

1. Delhi Polytechnic. 8
2. National Archives of India.
3. Archsological Survey of India.
4. Anthropological Survey of India.
5. Imperial Library, Calcutta.
6. College of Nursing, Delhi.
7. The Malaria Institute of India, Delbi.
8. The Central Research Institute, Kasauli, Simla.
9. All-India Institute of Hygiene and Public Health, Calcutta.
10. The Licentiate Medical College, Calcutta. y
11. Indian Agricultural Research Institute, New Delhi,
12. Zoological Survey of India, (Post-graduate Training, Student Training Scheme).
13. Indian Dairy Research Tnstitute, Bangalore.
14. Forest Research Institute and College, Dehra Dun.
15. Statistical Branch of Indian Council of Agricultural Research, New Delhi.
16. Central Drilling School, Roorki.
17. L. R. M. S., Sanawar.
. W. R. M. College, Dehra Dun.
R. 1. M. College, Jullundur.
20. . R. 1. M. College, Ajmer.
21 R. I. M. College, Bangalore.
2. K. R. I. M. College, Belgaum.
?4. Army School of Education, Pachmari.
25
26

Q@

X X Y
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. Oivil Aviation Training Centre, Saharanpur.
. Indian Mercantile Marine Training Ship, Dufferin, Bombay.
. Indian School of Mines, Dhanbad.

-
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Reorurrusyr or Rurvoxzs ror Mmrrasy TramviNe

765. *Shri Santanu Kumar Das: Will the Honourable Minister of Defence

he plessed to state whether Government propose to recruit people for Military
twaining from amongst the refugees?

The Honourable Sardar Baldev Singh: It is open to the refugees to offer
themselves for recruitment to the Armed Forces.

Puniasr PROGRAMME ONX ALL-INDIA Rapio, Dermx

768. *Giani Gurmukh Singh Musaar: (s) Will the Honourab'e Minister of
Information and Broadcasting be pleased to state whether it is a fact that

only fifteen minutes bave bLeen allotted for programme in Punjabi on the All-
ia Radio Station, Delhi?

(b) if the answer to part (a) above be in the affirmative, do Governmen$
propose to allot more time for programme in Punjabi?

The Honourable Sardar Vallabhbha! Patel: (a) Yes.

(b) Government consider that in view of a station at Jullundhur no further
facilities from Delhi are neceasary.

NATIONALIZATION oF RESERVE BANRK or INDIA

767. *Seth Govinddas: (a) Will the Honoursble Minister of Finance be
pleased to state whether it is a fact that last year the then Finance Member
wmade s statement regarding nationalization of the Reserve Bank of India?

(b) It so, when Government propose to nationalize it and what are the steps
taken so far in this direction?

(o) Is it & fact that most of the Directors of the Reserve Bank of India are
either conneoted directly or indirectly with one or the other banks or with big
business and have free access to all the records of all such banks?

(d) It the answer to part (g) above be in the affirmative do Governmens
z::po‘o to consider the advisability of divesting such directors of this right of
access to other banks' records and secrets?
The Honourable 8hri R. K. Shanmukham Chetty: (a) Yes.

(b) The consideration of the question had to be postponed as the Reserve
Bark of Indin under present arrangements is the joint banker for the domi-
nions of India and Pakistan. Government propose to take up this matter for
further consideration after the arrangements enyisaged in Pakistan (Monetary
Syatem and Reserve Bank) Order, 1847, have been terminated.

(c) and (d) Under Section 10 of the Reserve Bank of India Act no person
may be a director who is an officer or an employee of any bank or is a director
of any bank other than a hank registered umder the Co-operative Societies Act
1912 or any other law relating to Co-operative Societies. The directors are
men of integrity and on assuming office are enjoined by declaration of fideli
to maintain strictest secrecy regarding any information coming to their hands
during the period of their duty while serving on the Board of Directors of the
Reserve Bank of India. Government have no reason to believe that the direc-
tors serving on the Board of Directors of the Reserve Bank of India are in any
way misuging the information that.is put before them by the Reserve Bank.

TAKING OVER OF RROORDS FROM THE CROWN DEPARTMEXT

768. °R. B. Lala Raj Kanwar: Will the Honourable Minister of States
be pleased to state:

(a) whether all the old and new records. books, maps, registers, confidential
and secrey documents, eto., especially those of historical and political value,
maintained and preserved in the former Crown Department and the various
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" Residencies and political Agencies througheut India prior to their abolition,
were takeu over in their entirety by the Ministry of States of the Government
of India, the various Regional Comunissioners or the States concerned, as the
case may be; . _ \

(b) whether any such records were destroyed by the representatives of the
former Government shortly prior to the transference of power; and

(c) if the reply to part (b) above be in the affirmative, whether this. was
done under any general or special orders of the former Government and what
steps, if any, were taken to stop it?

The Honourable Sardar Valabhbhai Patel: (a) The entire records prior to
1880 A.D. are in the National Archives of India; those of the period after 1880,
with the exception of records relating to private lives of Rulers and the internal
affairs of States, have been taken over by the Government of India.

(b) Records considered valuelesg for purposes of future reference or without
any historical interest were destroyed by the Residents under instructions issued
by the late Political Department.

(¢) These instructions were in accordance with an agreemcnt reached in June
1947 between His Excellency the Viceroy and the leaders ol the Congress and
Muslim League parties.

TRANSFER OF IMPERIAL LiBRARY, CALOUTTA

769. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Education
be pleased to state:

(a) whether there is any proposal of transferring the Imperial Library,
Calcutta, to Delhi, and if so, when it is likely to materialise;

(b) the total number of books in the Library; and
(c) the date of publication of the oldest book available in the Library?

The Honourable Maulana Abul Kalam Azad: (a) The matter is under con-
sideration.

(b) The total number of books available in the Library is approxima\vely
4,18,888. . .

(c) The date of publication of the oldest book traceable in the Library is
1481 A.D.

TRANSFER OF NATIONAL ARCHIVES TO PAKISTAN

T770. *R. B. Lala Raj Kanwar: Will the Honourable Minister of Educnt;n
be pleased to state:

(a) whether there is any proposal to transfer the originals or copies of any
of the national archives at present maintained in the Natioral Archives of India
(previously known as Imperial Record Department) to the Dominion of
Pakistan; and

(b) if 8o, the broad categories of such archives and how a selection is proposed
to be made?

The Honourable Maulana Abul Kalam Azad: (a) and (b) There is no pro-
posal for the transfer to the Dominion of Pakistan of tne originals of any docu-
ments at present in the custody of National Archives of India. It has been
decided that: (i) one printed copy of the records which are of interest to the
Pakistan Government should, if available, be given to that Government; (ii) if
any of the records in which the Government of Pakistan are interested are
microfilmed in the ordinary course, one copy should be supplied to the Govern-
ment of Pakistan free of charge; and (iii) if the Pakistan Government place
additional microfilming units at the dispossel of the Government of India, the
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Government of India, with the help of the sub-units will ee icrofi

: ' ) ' - to microfilm the
records in which the Pakistan Government inte; o
thereof to the Pakistan Government free ofagmge.reswd and supply one copy

TraxsrEr or ExmIBITS OoF INDLA Muszun, CALCUTTA

T71. *R. B. lals Kanwar: Will th ini i
be plosed to stmk Raj e Honourable Minister of Education
(8) whether any exhibits of the Indian Museum, Calcutta, and the Victoria
gemhfnll:uua, ha:; been or are proposed to be transferred to the Dominion
connection with th
between tho rwe i, e proposed division of assets and liabilities
(b) if so, how it is pro to make lecti i i
ton ot sueh 'ito?p posed & selection and to arrive at a fair valua-
The Honourable Maulana Abul Kalam Azad: (a) No. The Trustees of
both the lndian Museuin, Calcutta und the Victoria Memorial Hall, Calcutta
are autonomous bodies. The property, whether movable or immovable includ-
ing the exhibits trunsferred to them from time to time by the Archaeological
Depurtment on s permuanent busis vests solely in the trustees and hence cannot

be recalled or made a subject of partition.

(b) Does not arise.
DessoraTiON or MosQues N DerLm

773. *Hajl Abdus Sattar Hajl Ishaq 8eth: Will the Honourable Minister of
Home Affairs be pleased to stave:

(») whether the attention of Government has been drawn to the report of
the post prayer speech of Gandhiji published in the Hindu of the 28rd Novem-
ber and the Statesman, dated the 22nd November, 1847, in which he referred
to the desecration and damuge of 187 mosques in Delhi;

(b) whether Governinent are aware that one of such mosques which has been
oonverted into a temple is situated in a prominent place in New Delhi opposite

the/Odeon Cinems; and

o) what steps Government are taking for restoring all guch places of worship
to their original condition?

The Hounourable Sardar Vallabhbhai Patel: (a) Yes.

(b) Yes.

(¢) Government have already issued instructions to the Chief Commissioner
%o take very ecarly steps to restore the Mosques to their original condition.
Our information shows, however, that only three mosques have been converted
into temples and 118 have been damaged. Instructions have been issued to
survey she damage done and to prepare plans and estimates for repairing them.
1 would add that the Government stand by the statement I issued on this
subjeot on the Tth Novewnber, 1847, and would draw the Honourable Member’s
attention to the Press Note issued on the 8th Decermber, 1947. Copies of both

the documents are laid on the table of the House.

Religious Institutions.
Further, the l”(:\'um“m:m\l. of East and Wc;t Lnnjab have dmdgdqnod that it is
ially incumbent upon them to protect an eguard onging to religious
mhl}.{onndmﬁomu:ﬂlmdumrhm p i
or otherwise of all religious places in their territories that may have been

pense
Central Goverament haa already taken action as though these undertakings applied
Provinoe of Delhi. y ird i . M&‘:‘

mosgues other of worship i
-q:‘\hlm&-dumﬂnuuhbiuth-hww&w

r';?i
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to their original condition as soon as possible and a survey should be made of the damage
caused to agllll(:; buildings. The Govgrnment of India thus intends to f_ollow implicitly,
in regard to Delhi, the policy that was settled between the representatives of the two
Provincial Goveynments.

Press Note

The time allowed to those, who have trespassed on mosques during and after the recent
disturbances in Delhi to vacate them expirgd on 6th December, 1947. Where trespass
still persists, instructions have been issued to the Police to clear the mosques and to prose-
cute the offenders. Government would like to issue a clear and unequivocal warning to
people that they cannot allow the sanctity of these places of worship to be violated in any
mannsr whatsoever and will deal sternly with attempts on the part of any person to commit
any sacrilege on mosques which have now been cleared of trespassers or restored to their
original conditions. Government have already in hand the task of restoring the damage
done to other mosques and plans and estimates arc being prepared. =~ Mosques which had
been converted into temples have been restored to their original condition. = Governmenb
trust that they will have the support and co-operation of the general public in discharging
this obligation to maintain the inviolability of places of worship and that all citizens will
assist in bringing breakers of the law to book. .

NATIONAL MUSEUM AND LIBRARY FOR INDIA

773. *Shri Balkrishna Sharma: (u) Will the Honourable Minister of Educa-
tion be pleased to state whether Government propose to establish a National
Museun and a National Library for India? If so, when and at what place?

(b) What decision has so far been taken on the recommendations of the
Maurice Gwyer Committee Report for the establishment of a National Museum?

(c) What are the important collections of art, paintings, textiles, sculp-

tures and images, etc., which exist in this country under the control of private
persons and dealers?

(d) In view of the fact that the export of antiquities outside India has been
prevented by a recent Act, do Government propose to acquire art collections as

sud when they are offered to them in order.to preserve them for the galleries of
the National Museum ?

(e) What is the nature and extent of the collections of art, manuscripts and

books in the possession of the late India Office. and what steps are being taken to
secure them for this country?

The Honourable Maulana Abul Kalam Azad: (a) The Government of India
bave accepted in principle a scheme for the establishment of s National
Museum of Art, Archmology and Anthropology at Delhi. The proposal to
establish a National Library including a copyright Section is under considera-

tion. An Expert Committee is being appointed with a view to workin t
the delaiis of the proposed Scheme. & o

(b) Provision has been made in the current year’s budget for the first stage
of the Scheme for the establishment of a National Museum, and expenditu%e

sanction will be given in due course with the approval of the Standing Finance
Committee.

}c% Govemtznent are aware of tl? number of collecti
sculptures, etc., at present in the hands of private owners and dealers. It
would not be in the public interest at the moment to publish names; but when

the schemne of the National Museum is implomented all ossible ste .
taken to prevent the dispersal of these oollgctions. Possible steps will be

(d) Government has recently acquired an important collections of Indian
sculptures and paintings at a cost of rupees two lakhs with a view'to preserv-

ing 1t in the proposed National Museum. It is
ayailable. to mm this poﬂcy Pmposed. as funds become

ons of paintings, textiles,
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(e) It has been to appoint a Committee consisting of representatives
of Governments of United Kingdom and India and Pakistan to make a
:nemn the contents of the old India Office and the method of their

GOVERNMENT AcQUisITION OF HOUSES AND BUILDINGS AT BoMBAY AXD POONA.

774. *Bhri Deshbandhu Gupta: Will the Honourable Minister of Defence
be pleased to state: . z

(8) whether it is a fact that the Government of India have taken on lease
the 1st, 2ud, and 3rd floors of Hari Buildings, Old Custom House Road, Bom-
bay; und Bungalow No. 2, Bund Garden Road, Poona;

_ (b) whether it is a fact that the flats referred to in part (a) above have been
lying vacant since April or May last; and that the Bungalow referred to in
part (a) ubove is only partially occupied by one or two officers and their relations;

(c) the number of other buildings and houses taken by Government on lease
which are wholly or partially vacant; and

(d) the total amount of rent per mensem Government have been paying for
the Bungalow in Poona, the answer is ‘No.’

The Honourable Sardar Baldev Singh: (a) As regards the flate in Hari
Buildings, Old Custom House Road, Bombay, the answer is ‘Yes’. As for
the Bungalow in Poona, the answer is ‘No.’

(b) No, not to our knowledge, so far as the flats are concerned. The ques-
tion regerding the Bungalow in Poona does not arise in view of the answer
to part (a).

(o) I presume the question relates to Borabay and Poona only. If so, the
answer is 'No' There is, however, a time-lag before a vacated house or build-
ing is re-sllotted to a new occupant. :

(d) The ll:‘fsroximﬂte monthly rent paid by Government for buildings requisi-

tioned or h is as follows:
Bombay «.  Rs. 41,687,
Poona Res. 13,683.
Whole of India . . Rs. 2'5 Lakhes.

ALLOTMENT OF VACANT MILITARY BARBACKS TO REFUGEERS.

775. *Bhri Deshbandhu Gupta: (a) Will the Honourable Minister of Defence
be pleased to state whether it is & fact that a large number of barracks
constructed during the war for military purposes at Bombay, Poona and other
places are lying vaocant?

(b) Have Government oonsidered the desirability of allotting vacant houses
and barracks to refugees and returning buildings which are no longer required
by Government to their owners and thus stop waste of public money?

The Honourable Bardar Baldev 8iugh: (a) No. not to our knowledge.
However, sometime necessarily elapses before a project declared surplus to
military requirements is .otua{ly disposed of.

(b) Yes.
Dorraaxxrial, TaRaTaaxT or V.C.08. yom Crviniax PosTs vis-a-vis K.C.Os.

77¢. *Shri 8. Magappa: (a) Will the Honourable Minister of Defence be
pleased to state whether it is » fact that those officers of the Indian Army who
were holding Viceroy's Commissions prior to their release from the Army on the
termination of the war, and who possessed all qualifications making
them eligible tor the civilian poste like those of Executive Officers of Canton-
ments, Civilian Gagetted Ordnance Officers, etc., are considered ineligible for
these posts whereas K. O. Os. are not? If so, why?
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(b) Do Government propose to consider the desirability of issuing necessary,
orders to remove these disabilities?

(c) Are Government aware that this disparity in treatment between K.C.Os.
and V.C.Os. has caused a serious discontent among the latter in view of their
future prospects being marred on account of thig differential treatment?

The Honourable Sardar Baldev Singh: (a) and (b). No, Sir, except in the
case of the Cantonment Executive Officers’ Service. The question of remov-
ing the bar in the case of this Service is under consideration.

(¢) No.

APPOINTMENT OF V.C.08. TO CIVILIAN GAZETTED POSTS.

777. *Shri S. Nagappa: Will the Honourable Minister of Defence be pleased
tc state what civilian gazetted appointments are open to the class of Viceroy’s
Commissioned Officers, belonging to services like the I.A.S.C., and I.A.0.C.y
who formed an integral part of the whole organisation of the Indian Army
during the war?

The Honourable Sardar Baldev Singh: Generally speaking, there is no bar
to the appointment of ex-V.C.Os to civilian gazetted appointments provided
of course they possess the requisite qualifications.

MARTIAL AND NoON-MARTIAL RaAoBS CADRBES

778, *Shri Chandrika Ram: Will the Honourable Minister of Defence be
pleased to state whether the distinction between the martial and non-martial
races has been removed?

The Honourable Sardar Baldev Singh: Yes.

ENROLMENT oF DRPRESSED CLASSBS TO MmITAry CADRES

779. *Shri Chandrika Ram: Will the Honourable Minister of Defence be
pleased to state the number of members of the Depressed Classes enrolled in
the last War in the following grades (i) combatants, (ii) non-combatants, and
(iii) technical?

The Honourable Sardar Baldev 8ingh: (i) Combatants—96,800. (ii) Non-
combatants—622,910. .

"Separate figures, by classes, for technical and non-technical personnel (both
combatants and non-combatants) are not available.

ORDNANCB FAOTORIES IN INDIAN DOMINION. ‘

780. *Shri Lakshmi Kanta Maitra: (a) Will the Honourable Minister of

Defence be pleased to state the number and location of Ordnance Factories in
different parts of the Indian Dominion?

(b) how many of these Ordnance Factories have beer. closed down since the
termination of the war?

(c) how many of these Ordnance Factories have been in actual operation?
What is their monthly output?

(d) how many of these Ordnance Factories are now being run with a view
to produce machinery for civilian requirements?

(e) what types of machines and machine-tools are at present produced in such
reorganised factories?

(f) is it & fact that these factories are not being utilised to their fulless
capacity? If so, why?

(g) what steps, if any, have been taken by Governmenf to utilise these for
the development of indigenous arms indusiry; and
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(k) have Government considered the posabxhlz of utilising some of these
factories for manufacturing heavy chemicals, acids and road rollers?
The Honourable Sardar Baldev Bingh: (a) I lay a statement on the table of
(b) Before the war there were eight Ordnance Factories all of which are
still operating. To these twenty-one were added during the war. A number
of these additional factories utilised leased property and have now been closed
dowr: or disposed of leaving the present total of 16, including pre-war factories.

fe) All. It is not in the public interest to disclose the monthly output of
factories.

(d) The capacity, surplus to Defence requirements. of all factories capable
of making machinery is being utilised for civil requirements.

(e) The information is not readily available.

(f) 1t is a fact that these factories are not being utilised to the fulless
oapncity for the production of war-like stores, as service requirements are consi-
derably smaller in peace-time than in war-time. The surplus capacity is,
however, being utilised for civil needs.

(g) 'The question is not clear. All the Ordnance Faotories are in fact pro-
ducing srins, ammunition and other military equipmen$ and stores.

(b) Yea. These items ure in fact already being manufactured in the
Ordnance Factories for civil use.

Statement
1. Cordite Factory, ARUVANKADU.
2 Ammunition Factory, KIRKKE.
3. Gun Carringe Factory, JUBBULPORE.
4. Harnesa and Saddlery Factory, KANPUR.
8. Metal and Steel Factory, ISHAPORE.
6. Rifie Factory, ISHAPORE.
7. Gun and Shell Factory, COSSIPORE,
8. Clothing Factors, SHAHJAHANPUR.
9. Migh Explosives Factory, KIRKRE.
10. Ordnance Factory, AMBERNATH,
11, Ordnance Factory, KANPUR.
12 Ordnance Factory, MURADNAGAR.
13 Ordnance Factory, KATNI.
14. Ordnance Factory, DEHRA DUN.
18. Ordnance Factory, KHAMARIA,
16. Clothing (ex-parachute) Factory, KANPUR, E.

REOROANIZATION OF ORDNANCE FiOTORIES,

T81. *8hri Lakshmi Kants Maitra: (a) Will the Honours Minis
Defence be pleased to state whether Gov&rilment have ootmder?de the ute.:ti x
of re.organisation of the sdministration of Ordnance Factorics in Tadl — il
" the administrative control of the Supreme Commander of the Joint Armed

Foroes of India and Pakistan has cessed after th
s0. what is the decision taken; e 30th November, 10477 It

(b} is it a fact that more than 70 per cent. of th ;
Huadquurters and 80 per cent in Factories are at Pmanel w;yposts at the

(¢) what steps do Government pro to take to effect speedy Indianizati .
ot all the higher posts in these hem and establishments; Indianization
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(d) do Government propose to recruit technical personnel from countries
_overseas on short term contracts to fill some of these posts with a view to train-
ing Indians in this line; and

(e) do Government propose to send abroad Indians for proper training in
this line? If so, when and how many?

The Honourable Sardar Baldev Singh: (a) The administrative control of
Ordnance Factories was taken over by the Government of India from the
Supreme Commander on the 1st December 1947. To what extent the working
of the factories needs to be altered to suit India’s requirements is at present
under consideration. '

(b) The number of Europeans in gazetted appointments is roughly. 50 per
cent at Headquarters and 60 per cent in factories.

(¢), (d) and (e). Government hope to be able to effect speedy Indiuniza-
tion by fresh recruitment and by intensive training of new recruits here and
in Europe and U.S.A.

AxTti-Inprax ActiviTies oF MusnLiM OFFICERS

782. *Shri Lakshmi Kanta Maitra: (a) Will the Honourable Minister of
Defence be pleased to state whether it is a fact that under the Supreme Com-
mand administration, Muslim officers who had opted for Pakistan, had been
left free to carry on Anti-Indian and pro-Pakistan activities?

(b) Have all officers who opted for Pakistan in this branch been sent to-
Pakistan and if not, why not?

(c) Is it a fact that there have been cases of shortage of stores in some of
the ordnance factories in India?

(d) Is it a fact that in some Ordnance Factories, finished rifles were rejected
and sold as scrap and that in several cases they were smuggled into Pakistan
and the State of Hyderabad?

(e) Have any enquiries been made into this matter and if so, with what
results? -

(f) What steps Government propose to take against fifth column activities
in these factories and establishments?

The Honourable Sardar Baldev Bingh: (a) It is a fact that Muslin Officers
who had opted for Pakistan were retained in the Supreme Commander’s Orga-
nisation and no special restrictions of any kind were imposed on thein. They
continued, of course to be liable to the ordinary Government Servants Conduct
Rules which require (jovernment servants to desist from political activities
generaily.

{b) Yes.

(¢c) So far as the Government of India are aware, no shortages have been
reported. By ‘shortage’ is understood the difference between the ground and
book balances of stores in Ordnance Factories.

(d) No, so far as the Government of India are concerned.

(e) Does not arise,

(f) Security measures at all factories and establishments have been
strengthened and vigorous measures are being and will be taken to check fifth
column activities.

ANTI-INDIAN PROPAGANDA BY AMERICAN FILM PRODUCERS

) 783. *Shri Deshbandhu Gupta: (a) Will the Honourable Minister of Informa-
tion and Broadcasting be pleased to state whether the attention of Govern-
ment has been drawn to two photographs published in the Amrit Fazar
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FPatrika, Culcutta Edition, dated the 10th November 1947, showing how anti-
Indian propagands is being carried on by American Film producers in the
United Btates of America?

(b) Are Government in a position to state the names of the Film Makers
concerned ?

(c) What are the names of their representatives operating in India and the
facilities, if any; they received from Government in taking these films?

(d) What measures bave Government taken to counteract such propaganda?

The Honmourable Sardar Vallabhbhai Patel: (a) Yes.

(b) No. :

(¢) In view of answer to clause (b) it does not arise. .

(d) I would invite Honourable Member's attention to the reply I gave to

the question Nos. 257 and 818 by Mr. R. K. Sidhwa and Pandit Hirday Nath
Kunzru respectively on the 25th November, 1947.

SEArRcHES OF MUSLIM PaAsSsExNGEES

7684. *8hri Deshbandhu Gupta: (a) Will the Honourable Minister of Home
‘Affairs be pleased to state whether the attention of Government has been drawn
to n press report published in the Statesman, dated the 17th November, 1947,
undor the Caption “*Muslim passengers searched at Airport’'?

(b) If so, how far is that report correct?

(¢) What are the contents of the letter embodying instructions from a Muslim
leader in Karachi?

(d) What action has been taken by Government in the matter?
The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) to (d). The Honourable Member's attention is invited to the answer

iven on the 6th December 1047 to Shri L. K. Maitra’s Question No. 645. 1

ve since received the report which shows that the press version does not
represent the faots.

Paxisrax’s Exporr Dury ox Jurs

785. *Shnt Mohan Lal Saksena: (a) Will the Honourable Minister of Finance
be pleased to state whether Government are aware that the Government of
Pakistan have decided to impose export duty on jute in contravention of the
stand-still agreement?

(b) If so, what steps Government propose to take to secure compliance of
the stand-still agreement? ,

(c) In case of refusal by the Government of Pakistan to comply with the
terms of the stand-still agrcement, do Government propose to consider the
advisability of terminating other stand-still agreements?

The Honourable Shri R, K. Shanmukham Ohetty: (a), (b) and (c¢). The
attention of the Honourable Member is invited to the Press Communique issued
by the Government of India on the 28rd November 1947 explaining their
attitude in the matter.

RavisoX or Dacraiox re GOVERNMENT SERvVANTS!, OPTION ¥YOR Paxisraw

788. *Shri Khurshed Lal: (a) Will the Honourable Minister of Home Affairs
be pleased to state whether it is o fact that the Government of India had
ordered that Government servants who had finally opted for Pakistan would
not be allowed to alter their decision and to remain in the Indian Union?

(b) Is it & fach that the Government of India have subsequently revised

their decision by allowing Government servanis who had once opted for Pakistan
%o revise their decision and remain in the Indian Union?
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(c) If so, are Government aware that this change of ducision by Govern-
ment has caused discontent among the personnel of services? Have the Gov-
ernment of the United Provinces lodged any protest against it?

(d) What are the reasons which led Government to change their previous
decision ? :

The Homnourable Sardar Vallabhbhai Patel: (a) and (b). The attention of
the Honourable Member is invited to the reply given to question No. 753.

(c) and (d). Does not arise.
INELIGIBILITY OF V.C.0S. TO CIVILIAN GAZETTED PoSTS

787. *Kunwar Shamsher Jang: (a) Will the Honourable Minister of Defence
be pleased to state whether it is & fact that officers who held Viceroy’s
Commissions during the last war, prior to their release from the Army, and
who possessed all academic and other qualifications required for direct recruit-
ment to civilian Gazetted posts like those of Administrative Officers, Executive
Officers of Cantonments, Officers of Central Services Class I, have been declared
ineligible for these posts? If so, why?

(b) Are Government aware that there are a number of such officers who
had to accept Viceroy’s Commissions in the early years of the war as a very
limited number of King's Commissions were then being offered to Indians?

(¢) Are Government aware that these officers had served in the Army most
loyally throughout the duration of the war, like the K.C.Os. in their own
spheres of work and duties and that there is great discontent and resentment
among them for this differential treatment between them and the K.C.Os. so
far as eligibility for direct recruitment to these post-war appointments is
concerned ?

(d) Do Government propose to consider the desirability of removing this
disparity to enable these officers to apply for the posts for which they are
at present ineligible ?

{e&) What civilian Gazetted posts are open to these V.C.Os. specially to
those who held appointments in the I.A.8.C., I.A.0.C., etc., who have spent
5 or 6 years of their life in the service of the country and majority of whom
are still unemployed mainly due to restrictions such as those mentioned in
part (a) above?

The Honourable Sardar Baldev Singh: (a), (c) and (d). 1 would refer the
Honourable Member to my reply to Starred Question 776 asked by Shri S.
Nagappa few minutes ago.

(b) During the last war practically all candidates who applied and were
found suitable were granted Commissions as Indian Commissioned Officers.

(e) i wquld invite the Honourable Member’s attention to my answer to
8tarred Question 777.

SUPPLEMENTARY EDUCATION GRANT FOR SCHEDULED CASTES

788. *Shri Upendra Nath Barman: (a) Will the Honourable -Minister of
Education be pleased to state the amount budgeted in the year 1947-48 for
Bupplementary Education Grant for scheduled caste students by the Govern-
ment of India?

(b) What is the amount spent uptil now province by province?

(c) What is the principle of allocation?

(d) Is any provincial quota fixed on population basis?

(e) Do Government propose to lay on the table of the House a statement
showing the names of recepients?
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The Honourable Maulana Abul Kalam Asad: (a) The amount budgeted for
the year 194748 (i.e. from 15th August 1947 to 31st March, 1948) for Sche-
duled Custe Scholarships is rupees three lakhs and eighty thousand.

(b) A} statement giving the amount, province by province spent during the
last three years (1944-45, 1945-46 and 1 7) is laid on the table of the House.

(¢c) and (d). The primary consideration in the award of Scheduled Caste
Bcholurships is merit and as such no specific provinecial quota has been fixed;
however, as far as possible, attempts are made to see that the awards are
fairly distributed among different provinces.

(e) At statement showing the names of the recipiente of this scholarship
from 1044.45 to 1946-47 is laid on the table of the House.

NAVAL WoRkS DEPARTMENT AT AvaDi Basg, MADRAs

789. *Shrimati G. Durgabal: (a) Will the Honourable Minister of Defence
be pleased to state whether Government are aware that the Naval Works
Department situated at Avadi Base, Madras, is still under the control of the
British Government?

(b) Since there are more than 600 Indians working there, do Government
propose to investigate into their working conditions?

(¢) When Government propose to take over this department under their
oontrol? .

The Honourable Sardar Baldev 8ingh: (a) Yes. .

(b) Working conditions are in accordance with local regulations.

(¢) The Government of India will take over this e¢stablishment after the
stores onrmarked for HM.G. have been removed.

U. P. Measurs ror PmacE

790, *Shri Khurshed Lal: (a) Will the Honourable Minister of Home Aflairs
be pleused to state whether the attention of Government has been drawn to the
news appenring st page 3 of the Delhi Edition of the Hmdustan Times, dated
the 27th November, 1947, under the caption ‘‘U.P. measures to keep peace’'?

(b) Is it & fact that about 50,000 copies of a circular were smuggled into
the United Provinces from Pakistan, inviting the Muslims in India to evacuate,
and telling them ‘‘there is nothing for themn to despair and that some day
Muslims will rule India’'?

(o) If the answer to part (b) above be in the affirmative, what are the
names of the signatories of the circular?

(d) Have Government taken any steps to find out the channel through
which this circular was smuggled into the United Provinces from Pakistan?

(e) Have Government any information about this or some other similar
ciroular having been circulated in other provinoes?

() What steps Government propose to take to stop the smuggling of such
literature from Pakistan into India?

The Hoaourable Sardar Vallabhbhai Patel: (a) to (f). The Government of

India have seen the report referred to by the Honourable Member but
have no information beyond what is stated therein. The Provincial Govern-
ment have been asked to report on this matter and their report is awaited.

DaverorMexT or Crvi. Dxrence Fomrox

01, *Prof. X. @G. Ranga: Will the Honourable Minister of Home Affairs
be pleased to state:

+Not printed in these Debates. A copy placed in the Library of the House.—Ed. of D.
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(8) whether there is any separate directorate in the Home Ministry for
developing Civil Defence Forces in order to scotch any sudden disturbances as
between communities, parties and interests; and

(b) if not, whether Government propose to consider the advisabjlity in the
light of recent experience, of establishing such & directorate and advising the
Provincial Ministries also to develop their wings of Civil Defence Force?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). No.
TUBERCULOSIS BAOILLUS HOSPITALS AND SANATORIA

792. *Shri Basanta Kumar Das: Will the Honourable Minister of Health be
pleased state:

(a) the names of Tuberculosis Bacillus Hospitals and Sanatoria with number
of beds, in different provinces, and of authorities managing them;

(b) whether Ggvernment are aware that in view of the fact that cases of
pulmonary tuberculosis are on the increase, it has become exceedingly difficuly
for the victims of the disease to find accommodation in the existing Tuberculosis
Bacillus Hospitals and sanatoria;

(¢) whether Government propose to consider the desirability of taking early
steps for removing the difficulty referred to in part (b) above;

(d) whether Government are aware that for want of any special arrangement
in trains for the travelling of Tuberculosis Bacillus patients bound for admission
into hospitals or sanatoria and also for want of shelter during preliminary
examinations prior to admission iuto hospitals, the patients are compelled to
take recourse to surreptitious methods for serving their purpose, causing the
spread of contagion of the fell disease among the public; and

(e) if the answer to part (d) above be in the affirmative, whether Govern-~
ment propose to consider the desirability of making suitable arrangements for
segregation of such patients in the circumstances referred to in part (d) above
and making provision for the removal of the difficulties?

The Honourable Rajkumari Amrit Kaur: (a) A statement is placed on the
Table of the House. As regards Bengal and Punjab, the information fur-
nished relates to these provinces before division, .

(b) Government are aware that accommodation available in Sanatoria and
Hospitals for tuberculosis patients is sadly inadequate in relation to the ineci-
dence of the disease in the country.

(c) The Health SBurvey and Development Committee made comprehensive
recommendations regarding the matter. The Provincial Governments are pri-
marily responsible for implementing the recommendations.

(d) and (e) The existing restrictions on the carriage by railways of persons
suffering from infectious diseases do not apply to persons suffering from tuber-
culosis. The question as to what arrangements are possible will be examined.

=————

@UMMARY OF TUBERCULOSIS INSTITUTIONS IN INDIA, PAKISTAN AND
INDIAN STATES.
INDIA AND PAKISTAN—

Tuberculosis Sanatoria . . . . . 40 beds 3,288
Tuberculosis Hospitals and General Hospitals . 142 beds 2,743
Total Number of Beds 6,031
Srarme— -
Sanatoris . . . . . . . . 12 beds 439
Hospitals T 9  beds 298
""Beds in General Hospital for tuberculosis patients . 401
Total number of beds for tuberculosis patients . . 1,138

In addtéion there are 300 beds mainfained by the Army and 744 sll over India
for the use of convicts.
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ReoRUITMENT OF INOcOME-TAX OFFICERS.

793. *Shri Batish Chandra Samanta: (a) Will the Honourable Minister of
Finance be pleased to state whother examinations and interviews for the direct
recruitment of Income Tax Officers, were held at Calcutta and Delbhi on the
80th and 81st of January 1947? .

(b) If the answer to part (a) above be in the affirmative (i) how many of the
selected cundidates were subsequently taken in services in the different pro-
vinces of the Indiun Union; (ii) how many of them are on the waiting list
(province-wise); und (iii) when are they likely to be appointed?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes, on the dates
mentioned and on other days as well, in January and February, 1947.

(b) (1) T lay s statement on the Table.

(i) and (iif). There is no waiting list as hereafter direct recruitment to the
wosts of Income-tax Officers will be made exclusivelv by the Federal Publie

rice Commission.

Statement -
No. of approved eandidates
Provinoe ln':::ioh l° intments .{‘;.p:malmoﬂo
Grade IIT)

Bombay . . . N . . . . . 59
Madres . . . . 31
East Punjab . . . . 21
United Provinces and Ajmor.-Merwara . . . . . 4
. Bihar and Orisss . . . . . . . 3
Oentral Provinces and Berar . . . . . 1
Assam . } . . . . 1
West Beagal . . . . . . 10

Unallocated (8ind and Baluchisten) . . . . 8e
138

g) The figures given above are exclusive of officers who have since elected for service
in Pakistan and have been transferred to that Dominion.

*(2) The number (8) shown as unallocated repreeents officers transferred from the
Pakistan area to the lndian Union in aocordance with their options and not yet allocated
to different provinces pending completion of the training.

(3) To make up for the deficiencs of Scheduled caste candidates in certain provinces,
wainly Bombay and Madras, seven appointments are proposed to be offered muy to
aelocted members of this community from other provinces, from amongst those who appeered
for interview but did not secure a rank high enough for appointment in their own provincs,

as follows. - 1 {
(8 WestBengal . . . . . . . . 5 '
(B)Assarn ¢ ¢ o o o o o o o 1
(e) Unitod Provinoes and Ajmer.-Merwara . . . 1

Total . . 7
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REVISION OF PAY SCALE OF CENTRAL EXOISE DEPARTMENT., ¢

794, *Shri Upendra Nath Barman: (a) Will the Honourable Minister of
™ Finance be pleased to state whether Government have received a memorandum,

dated 9th September 1947, from the Secretary, Central Excise (N.G.)
Employees Union, Calcutta, protesting against the recently revised scales of
pay of Deputy Superintendents and Inspectors, class I and-class II?

(b) Are Government considering the matter setforth in that memorandum?
If not, why not?

(c) If the answer to part (b) above be in the affirmative, when Government
expect to come ta a decision?

The Honourable Shri R. K. Shanmukham Ohetty: (a) Yes, Sir.
(b) Yes. The matter is under active consideration.
(c) Government hope to reach a decision within the next few days.

VANDALISM OF KONARAK TEMPLE IN ORISSA.

795. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Education be pleased to state whether the attention of Government has been
drawn to wn article under the caption ‘India’s Art Treasures’ in the Common

Man of Madras (Volume 1, No. 1)?
tb) If so. is there any truth in the following sentences quoted from it, name-
]“T’_

‘‘As & climax to this vandalism is a report that a well-known industrialist has been in
communication with a widely respected Bengal artist with a view to buying up from the nation
the Konarak Temple near Puri in Orissa. The industrialist is reported to be seeking informa-
tion as to whether he could destroy the existing sculpture and idols which are not to his taste
and substitute a fresh lot of his design. According to Indian art critics Konarak . . . con-
tains some of the finest sculpture known to this country.”’?

(¢) Do Government propose to see that such a thing does not happen?

The Honoursble Maulana Abul Kalam Azad: (a) Yes.
(b) Government has no other information than is contained in this publica-

tion. N
(c) Should such a contingency arise, Government will take ali possible

steps to prevent it.
A. I R. RELAYS oF B. B. C. BROADOASTS.

796. *Shri P. Kunhiraman: Will the Honourable Minister of Information
and Broadcasting be pleased to state:

(») the terms of the agreement under which A.I.R. relays B.B.C. Broad-
casts ; )

(b) the special privileges allowed to the B.B.C. correspondents that are
denied to Indian correspondents and the representatives of foreign Broadeasting
Stat'ons; and

(¢) whether in view of the anti-Indian nature of the B.B.C. Broadcasts,
-Government propose to consider the question of terminating the A.LR. relay of
the B.B.C. Broadcasts forthwith?

The Homnourable Sardar Vallabhbhai Patel: (a) There is uno specific agree-
ment on this matter.
~ (b) None.
(¢) No,
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. STRPS TO DETEOT I5COME-TAX EVASIONS.

797. *8hri P. Kunhiraman: Will tbe Honourable Minister of Finance be
pleased to state: .

{u) what steps are tuken o detect iucome-tux evasions;

(b) the number of prosecutions launched against income-tax evaders in the
yoears 1946-47 and 1947-48;

(c) whether any specisl machinery is proposed to be set up, if so, the
estimated cost to be incurred for ite upkeep; and

(d) how Government propose to tackle income-tax evasion by Firms qperat-
ing in India with Head Offices in the Indian States?

. The Honoursble Shri R. K. Shanmukham Ohetty: (a) [t is not in public
interests to give information on this point but Government are continuously
striving Lo use all means available to them to detect evasions of Income-Tax.

(b) The number of prosecutions launched is sma]l but exact information is
vot readily available. Government prefer in such cases to resort to she levy
of peuslties under the relevant powers given to them. .

(c) This aspect of the question will, Government believe, receive due consi-
deratiou by the Investigation Commission which is being set up. Government
will take a final decision on receipt of their recommendations. This however
does not imply that Government have no machinery now for such purposes.

(d) The matter is engaging the attention of Government. But if there is
en impresaion that the income of the firms operating in India with head offices
in the Indian States is not taxed, I would like to correct it. Such income is

% tax under the Indian Income-tax law and is assessed either direck
or through a statutory agens.

SmLBOTION FOR RBCRUITMENT TO AERMY.

798. *Sari P. Kunhiraman: Will the Honoursble Minister of Defence be
plenscd to state:

(8) what steps are being taken to attract the right type of men to the Army;

(b) whether Government propoeé to consider the question of associating
von-officials with Armny selection Boards; ’

(c) whether spplicants for recruitment are still clussitied under the cate-
guries of artial and non-martinl races; and .

(d) the purpose of retaining the '"Viceroy's Commission’’ as o designation ?
The Honourable Sardar Baldev Singh: (a) The following steps are bei
taken to attraot the right type of men to Army: (i) Personal;.oonhct I;.;
the reorwiting and selection staff with Universities; Colleges and other Educa-
tional Institutions, influential men of different communities and civil autho-
rities. (ii) Issue of detailed terms and conditions of service to all official and
non-offivial bodies willing to assist in recruitnent. (iii) Advertisements a4
suitable intervals in the leading Dailies, especially in the case of recruitinen§
of oficers and of classes and oategories difficult to recruit. (iv) By displaying

wall posters at suitable public places.

) Governn{nent do not consider that this is necessary to achieve the bes§
results. Selection for the Army is done by officers trained in the technique of
selection.

(c) No, Sir
. (d) The question of changing the Jesignation of *'Viceroy's Commission®’«
in under the consideration of Government and an early decisign is exputog.n
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REQUISITIONING OF LANDS BY DISTRIOT MAGISTRATE, AGRA.

799, *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Defence
be pleased to state:

(8) whether it is a fact that the District Magistrate of Agra, served a notice
under section 75A of the Defence of Indin Rules, in 1942 requisitioning certain
lands in Agra Tehsil, which were needed for an aerodrome, and took over the
said lands permanently in September or October, 1945. and undertook to pay
compensation to the zamindars and tenants concerned:

(b) if the answer to part (a) abowe be in the affirmative, whether any com-
pensation has been paid so far for the permanent taking over of the said lands
and if not, why not:

(e) if the compensation has not been paid, whether (iovernment propose to
expedite payment of the same; and

(d) if the said lands are no more required, do Government propose $o return
them t> the original zamindars and tenants, paying them the rent due?

The Honourable Sardar Baldev Singh: (a) Yes.

(b) No compensation has yet heen paid owing to a difference of opinion as
to the proper estimate of the value of the land.

(c) Steps will be taken to expedite payment of compensation.

(d) The land, or any part of it, cannot be de-requisitioned until the over-
all requirements of the Defence Forces have been reviewed. Rent will, of
course, be paid for the period of ocoupation of the land by the Air Forces.

MiLITaARY TRAINING FOR STUDENTS IN HYDRBRABAD STATE.

800. *Shri Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of States be pleased to state whether the attention of Government has been
drawn to the fact that the Majlis-e-Ittehad-ul-Mussalmeen in the Hyderabad
State has recently called upon the Muslim students to give up their studies and
to enroll themselves as a State Militia for military training?

~ (b) If so, have the Nizam's Governmment any right to dQ so to augment its
military force in this way under the terms of the Agreement?

(c) What steps, if any. Government have taken or propose to take to see

that the military force is not increased by the Nizam’s Government during the
period of the Standstill Agreement? '

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) It would be unfair to assume that Hyderabad Governmen$ is synony-
mous with the Majlis-e-Ittihad-ul-Mussalmeen.

(c) There is no reason to suppose that the Hyderabad Government will
not honour the agreement. '

UTILIZATION OF ORDNANCE FAOTORIES FOR INDUSTRIAL PRODUORION.

801. *Shri T. T. Krishnamachari:
*Shri K. Santhanam:

() Will the Honourable Minister of Defence be pleased to state whether
Government have considered the possibilities of utilising the Ordnance Factories
for augmenting and supplementing industrial production including specialised
steel as well as machine tools?

(b) Have Government worked out any such secheme in consultation with the
Ministry of Defence?
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(¢) What are the number of Ordnauce Factories which have been closed
down and the number of Fuctories existing at present in India and Pakistan?

(d) Are any Ordnance Factories estublished in India being shifted and trans-
ferred to Pakisten and if so, for what reasons !

The Honourable Sardar Baldev Singh: (a) Yes. The spdre capacity of these
factories is being used for the manufacture of a variety of articles against civil .
orders.

(b) The ordnance factories were under the control of the Supreme Com-
mander until the 1st of December. The Government of India bave become
responsible only since that date. The Honourable Member will appreciate
that therc has not been time enough to work out new schemes.

(6) There are at present 16 ordnance factories in India and none in
Pakistann The totsl number of factories which have been closed down since
the termination of the war is 18.

(d) No

SoHOLARSHIPS POR INDIANS IN COMMONWEALTH COUNTRIES.

802. *8eth Govinddas: Will the Honournble Minister of Kducation be pleased
to state whether Government propose to consider the advisabiity of awarding
scholarships and fellowships o Indinng who are in the Commonwealth countries,
for purposes of atudy and lecture in Indian universities?

The Honourable Maulans Abul Kalam Aszad: The question of awarding
Scholarships to students of Indian origin domiciled in Commonwealth ountrics
for study in Indian Universities is already under the consideration of Govern-
ment.

No scheme is at present contemplated for awarding fellowships to Indians
domioiled in Commonwealth countries for lecture in Indian universities. Gov-
ornment will, howover, give due consideration to this aspect of the question

S8TATUS OF PAKISTAN CITrZENs IN INDIA AND vice veraa
803. *Shri Satish Chandra S8amanta: (u) Will the Honourable Minister of

Home Affairs be plensed to state whether the citizens of Pakistan are considered
a3 aliens in the Indian Union and vice versa?

(b) 1f the nnswer to part (n) above be in the affirmative. do Government
propose:to fix a date by which the citizenship of Pakistun and Indian Union
may be interchangeable ?

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) Does not arise,

Lacx or PunLiorry sy GovRRNMENT oF INpIa 1v U, 8. A.

.OOA. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable
Minister of Information and Broadcasting be pleased to state whether the
attention of the Government of India has been drawn to an article by Mr. A. D.
Mani, published in the Free Press Journal of Bombay, dated the 20th Novem-
ber, 1947, under the caption, *‘India lacks publicity in U.8.'"?

{b) Are Government aware of the opinion expressed therein, ‘‘that India
bas been steadily bosing in the United’ States on the count of publicity’’?

(¢) Do Government propose to augment their staff in the American Embassy
on the lines suggested in the article?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). Yes, Sir.

(o) The question of re-organising the Indian Information Services, Washing-
fion is the attention of Government.
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AccessION oF HYDERABAD STATE To INDIAN DOMINION.

7. Seth Qovinddas: Will the Honourable Minister of ' States be pleased

to state:
(a) whether it is a fact that H.E.H. the Nizam of Hyderabad, has not yet

aoceded to the Indian Dominion;

(b) whether Government are aware that the property and person of the
majority community in that State are not safe and persons belonging to that
community are leaving Hyderabad State, due to want of security;

() if so, what steps are being taken by the Government of India to improve
this state of affairs;

(d) whether it is a fact that many residents of the Indian Dominion hold
property and carry on business in Hyderabad State;

(e) whether Governinent are aware that due to the present disturqu cpndi-
tions in the said State, (hey are unable to go there and that there is a likelthood
of their properties being taken possession of by the unruly elements in that
State and their dues becoming time-barred; and

(f) what steps are the Government of India taking to safeguard the interests

of their citizens there?
The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b), (¢). (d), (e) and (f). 1 would invite the Honourzble Member’'s atten-
tion to the replies I gave to the supplementary questions on Dr. P. 8.
Deshmukh's question on the subject No. 649 on 6th Decemnber 1947,

Exopus oF MusuiMs To HypERABAD STATE.

8. Setb Govinddas: Will the Honourable Minister of Home Affairs be
pleased to state:

(a) whether Government are aware that there was an exodus of Musliins
from the Central Provinces and Berar to Hyderabad State;

(b) whether Government are aware that thesc Muslims are now coming back
and most of them have left their families behind in that State; and
(e) if so, whether, s a security and precautionary measure,
propose to search such Muslims on their entering the borders of the

Dominion and to keep a proper watch over them after their return?
The Homourable Sardar Vallabhbhai Patel: (a) Yes.
(b) Yes. '
(c) I am satisfied that the Provincial Government are alive to, and compe-

tent to deal with, the problem stated by the Honourable Member. T shculd
also like tu add that in view of the agreement reached with the Hvderabad

Btate, the question has now become out of date.
INSTRUMENT OF ACCESSION RIGNED BY THE STATES.

9. Bhri Jai Sukh Lal Hathi: Will the Honourable Minister of States be
pleased to lay on the table of the House:

(a) a copy of the third form of Instrument of Accession signed by the States
other than those mentioned in part A and B of the Schedule attached to the
Instruments of Accession in form I and II, and already placed on the table of
the House by the Honourable the Minister of States; and

(b) 8 copy of the list of such States? -
1623

Government
Indian
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The Honourable Sardar Vallabhbhai Patel: (a) and (b). A copy of the
third forn: of Instrument of Accession Aesi-d by the Honourable ‘Mem:ber is
placei on the tuble of the Fouse  All the estates and tolukas in Western
India apd Gujsrat States which were formerly attached to Baroda, Bh-swl:ragnr.
Chhota-Udepur Dhrangadhra, Gondal, Idar, Juna_gadh. Lunb'r?l:, MOt?l. L a;:-
nagsr, Radhanpur, Wadhwan, Porbander and Rajkot have signed this Instru-

ment

Instrument of Accession

WHFREAS His Majesty's representative in the exercise of the fqnc_ﬁogn'ol the Crown
in ita relations with ll|ljli.»1|y Ftuu‘u hux exercised certain powers snd jurisdiction in relation
1o taluks /estate.

ANDU WHEREAS mil‘dhuk:: thess powers m jurisdiction were transferred to the
Rtats to which the said estate was attached. .

AND %Hl‘.nlh\ﬁ such attachment has ceased by reason of the passing of the Indian
Indepandence Act.

AND WHEREAS 1 u _—
talukadar /chisf of the said taluka/estate sm desirous that the Dominion india shoul
uaurcin i‘:a relation to said taluks/estate, sll the powers and jurisdiction wln_eh were exercis-
stle, whether before, during or after such an attachment, by His Majesty’s representative
for the exercise of the functions of the Crown in ita relstions with the Indian Btates.

NOW THEREFORE 1 talukadar/chief of the said taluka/estate do suthorise the
Dominion of Indis to exercise all ssid powers and jurisdictlon in to the said
tsluka/estate in such maoner and through such agency or agencies ss that Dominion msy
from time to time dotermine.

SHORT NOTICE QUESTION AND ANSWER
INTKRVENTION BY GOVERNMENT oF INDIA IN NILGIRT BTATKS.

Shn Yudisthir Misea: Will the Honourable Minister in charge of States be
to state the circumstances which led the Government of India to
tervune in Nilgiri States? :
Mr. Speaker: The reply will be in the nature of a statement and no supple-
wentaries would be permitted.
The Honourable Sardar Vallabhbhai Patel: On the 28th October 19047 we
received information from the Orissa Government that the situation in the
neighbouring States in general was tense and that in Nilgiri in particular there
was u genernl state of lawlessness resulting n systenatic looting of property,
riota nod clorhes between various sections of the ple. The trouble soon
spread 1n the neighbouring District of Balasorc. Tﬁopmitiou assumed such
dimensiors that the only property which was secure in the State was the
talaue of the Ruler and its immediate precincts which were heavily guarded
v armed guards whom the Ruler had recruited from the Eastern States
Joint Pulice Foroe. The Btate Police was completely ineffective, incapable
and aven unwilling to suppress these disturbances. Telegraphic and postal
services had also ceased to function. On 8lst Octoher the District Magistrate
nf Balasare vontacted the Ruler who pleaded that the situation had gone
beyoud hie control. Some negotistions were in progress between the Ruler and
the Praja Mandal and in order not to disturb them the Government of Orissa
held their hands in the hope that the affaice would be settled satisfactorily,
but the situation suddenly took a turn for the worse on the 12th November
when a verious olash occurred in which fire-arms were used and a number of
persons died. On the same day elsewhere villages were looted and a number
of housex hurnt dowo. It was clearly impossible to wait anv longer and in
order to save the State and the neighbouring areas in Orissa Province from
anarchy and chaos it was decided that law and order should be restored in the
8tate. The Government of India, therefore, requested the Orissa Govern-
mend to nsk the Distrios Magistrate of Balasore to proceed to Nilgiri and
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STATEMENT re EMPLOYMENT oF GURKHA TRoOPS UNDER THE (OVERRMENT OF
INpIA AND His MAJESTY'S (GOVERNMENT.
restore law and order and take over the administration. On the 14th of Novem-
ber, theiefore, the District Magistrate, Balasore, with the consent of the Ruler, .
took over the administration of the State peacefully.

Mr, Speaker: I have received notice of an Adjourninent Motion, but I do
not find the Honourable Member in his seat. 1 need not therefore take it up.

The Honourable the Prime Minister to make a statement on future employ-
ment of Gurkhs troops.

STATEMENT RE EMPLOYMENT OF GURKHA TROOPS UNDIR THE

GOVERNMENT OF INDIA AND HIS MAJESTY’'S GOVERNMENT

The Honourable Pandit Jawaharlal Nehru (Leader of the House): I should
like to inform the House that the discussions recently held at Kathmandu
betweer: representatives of the Government of India, the Government of Nepal
and His Majesty’s Government in the United Kingdom, on the sub)ect of th.e
futurs employment of Gurkha troops under the Government of India and His
Majesty's Government, have been satisfactorily concluded and a tripartite
memorandum of agreement was signed on the 9th of November.

2. The documents signed by the heads of the three delegations include a

number ot detailed points on which further negotiations will be required to
effect a final settlement, but the main principles have been agreed upon. The
texts of the documents will not be publishel until these details have Dbeen
settled. The main points on which the three Governments have agreed are
a8 follows:
. () Arrangements have been mude for the continued employment of Gurkha
officers and men in the Indian Army. The Government of Nepal have also
agreed that His Majesty's Government in the United Kingdom 1uay employ
Gurkha officers and soldiers up to the number required to maintain eight
battulions or their equivalent at peace time strength, on mutually satisfuctory
terms und conditions of service. E

(ii) It has been agreed to transfer to service with the Dritish Army all
volunteers from the regular battalions of the 2nd, 6th, 7th and 10th Gurkha
Rifles together with personnel from their Tegimental centres who opt for such
service in the referendum about to be held. The Gurkha units not transferred
to His Majesty's» Government, as well as the Gurkha personnel of the units
transferred but who do not opt for service 'with His Majesty's (iovernment
will remain in the Indian Army.

(iii) Representatives of the (Government of Nepal and of.the Government of
India will be present with the eight units earmarked for II.M.G. while the
referendum referred to above is being taken.

(iv) The Government of Nepal have agreed that Indian officers will in
future serve in Gurkha units. Nepalese subjects with suitable qualifications
will be eligible for Commissions in the Indian Army.

3. The Government of India have agreed that Gurkhe soldiers from regiments
in the Jndian Army, who have completed their engageinents and do not wish
to continuc in the Indian - Army, may join the vnits earmarked for His
Magisty’s Government in order to make good any deficiency that may occur
in those units by Gurkha soldiers declining to serve under His Magesty's
Government. .

4. 1t has been agreed that the Government of Nepal and His Majesty’s
Goveratent will consult together on the question of recruiting Gurkha troops
in excess of eight battalions, but that such additional recruitment will not in
any wry interfere with recruitment to the Gurkha units in the Indian Army.
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5. In councction with the employment of Gurkhas by Hie Majesty s Gov-
ernment the Governmment of India have agreed to grant to His Majesty's Gov-
ernnent certain necessary facilities such as the use, as & temporary measure,
of the existing recruiting depots at Gorukhpur and Ghum and the provision
on muturlly satisfuctory terws of transit fucilities, postal and telegraphic faci-
litics, wpecinl foodstuffs, Indisn currency and remittance facilities.

6. The Government of the United Kingdom have agreed to use the corres-
ponding Indisu psy codes und rates of puy as the basis of the scale to be
applird to Gurkha officers and soldiers and to give an appropriate additional
allownnee during service abroad.

7. The urrangements which 1 have described fully meet the requirements
of the (iovernment of India The willingness of the Government of Nepal to
allow us to retain in service in the Indian Army the full strength of Gurkha
units which we desired is another indication of the close relationship that
exists botween Nepal and Indis. The negotistions pmceeded in an atmos-
phere of cordiality and goodwill and 1 should like to express our appreciation
of the cu-operntive wpirit of the Government of Nepal and of His Majesty’s
(Jovernment in the course of these discussions, and our special gratitude to His
Highness the Maharajo of Nepal.

Pa-Jit Hirdsy Nath Kunzru (U!. P.  General): May 1 enquire, Sir.........

Mr, Speaker: It hus been the practice here that whenever any statements
are wade, no further questions are allowed.

FLECTION TO STANDING  COMMITTEE FOR  MINISTRY OF
INFORMATION AND BROADCASTING
The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Brondessting and States): Sir, 1 beg to move:

“That this Amemhly do proceed to elect, in sach manuer as the Honourable the
mar direct one member to serve on the Standing Committee to advise on the subjects with
whith the Ministry of Information and Bmcdudinl; is concerned, until the end of the

noxt financial yesr viee Shri Ferose Qandhi resigned.’ '

Mr. Spsaker: The question is:

“That this Assembly do proceed to elect, in such manner as the H rable the Speaker
may tlirect wne memibwr Lo serve on the Btanding Committee to advise on the subjects with
which the Ministry of Information and Broadcasting is concerned, until the end of the
next financial year viee 8hri Feroze Gandhi resigned.” '

The motion was adopted.

ELECTION TO S8TANDING COMMITTEE FOR MINISTRY OF
COMMERCE
The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broadeasting and States): Sir, I beg to move:
“That this Assembly do procesd to elect, in such manner as the Honourable the
may diret one member Lo serve on the Standing Commitiee to advise on the sabjects with

which the Ministry of Commerce in concerned. until the end of the next financial year
vice Shri Suresh Chandra Majunder resigned.”

Mr. Speaker: The question is: .

**That this Aseecubly do procsed to elect, in such manner as the Honourabls the Speaker
may direct obe member to serve on the Standing Commitiee to advise on the subjects with
which tbe Ministry of Commerce is concerned, until the end of the next financial year
vice Bhri Suresh Chandra Majumdar resigned.”

The motion was adopted.
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Mr. Speaker: | have to inform the Honourable ‘Members‘ that for tfhe
purpose o election of one member to each of two Standing L,omrnn.tt;ees for
the ustries of Information and Broadcasting and Commerce, the Notice Oihgei
will remwin open upto 3 p.m. today and that th‘e election, if necessary, wil
be held »n Thursday the 11th December, 1947. ‘The elections by eaus vof Yhe
singte transferable  vote will be held in the Assistant Secretaly s room (No. 21).
in the Council House, between the hours 10-80 a.m. and 1 p.m.

MOTION RE FOOD POLICY OF THE GOVERNMENT OF INDMA

The Honourable Dr. Rajendra Prasad (Minister for Food and Agriculture):
Sir, 1 beg to move:

“That the Food policy of the Government of India be taken into consideration.”

The food policy, Sir, is the result of certain war-time emergency measures
which had to be taken during the course of the war. It will be recalled thad
before the lust war commenced India used to import something like 15 lakh
tons of rice, mostly from Burma. The effect of the war was not felt during
the first 1wo years so fur us food was concerned, but when Japan entered the
war and J3urma was overrun this import of rice from Burma ceased and diffi-
culty began to be experienced throughout the country on account of the cessa-
tion of this import. The Government towards the end of 1941 took note of
the situation and ordered control of the price of wheat in the month of
Deccriber, 1941, But very .soon the emphasis shifted from wheat to rice and
the Provinces particularly in the South which were deficit in the supply of
rice found it increasingly difficult to meet their requirements. It became neces-
sury, therefore, to take steps to meet the situation which was becoming more
and more acute. Ad hoc action was taken from time to time by IP'rovincial
Goveraments or by the Government of India and movement of grain from one-
Province to another was restricted. Sometimes even movement within a
Provinee wus restricted. The Government appointed & Food Grain Policy
Committee which made certain recommeridations. The principal recommen-
datior:s of thar Committee were: maintenance of pre-determined price level,
movement of supplies in accordance with the basic plan and lastly the building
up of » reserve. The Famine Enquiry Commission which was appointed after-
the Bengal Famine endorsed these recommendations of the Food Grain Policy
Conmuittee and the present policy which has been in vogue up till now is
based prineipally on the recommendations of these two Bodies. As a uatural
corollary to these recommendations Government had to restrict movements,
to control movements, to control prices. and had gradually also to adopt
action for the purpose of distribution. that is to say, something in the nature
of rctioning.  Rationing was introduced first in the bigger cities with a popu-
lation of a lakh or more; gradually it was extended to smaller cities with a
population of 50,000; and ultimately it had to be extended even to rural areas.
The areas iy the South like the States of Travancore and Cochin which are
heavily in deficit had to resort to rural rationing almost from the beginning.
Ratinning gradually expanded. It was hoped that with the end of the war
many of the restrictions which had been necessitated by it would disappear.
But unfortunately a situation developed, largely on account of the failure of
monsoon and other natural causes, which not onlv made it impossible for
rationing to be abolished but actually expanded it. And the higgest increase
in the rationing area has really taken place after the end of the war in 1946
and 1947. T may just mention that in 1944 when rationing was introduced,
there were only 26 million people under rationing: in 1945 the number rose
to 52 million. in 1946 it rose to 100 million. and in 1947 before the partition

it came to asx much as 171 million. Now in India it is something like 148"
million,
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The rationing at ite start wes with a basic ration of one pound per adult,
helf a pound for children and half & pound extra for heavy
msunusl lsbourers. It has not been possible to maintain this rate,
and in 1046 the over-all ration had to be cut down to 12 oupces for adults,
six ounces for children, and an extra four ounces for heavy manual labourers.
But it has not been possible to maintain e¢ven this, and in 1947 in many

laces it has had to be reduced to us low as eight ounces or even less.
n Travancore the over-all scale was reduced to 9-2 ounces from August, 1946;
in December, 1948 it was increased to 108 ounces; in January to 107 ounces,
in May to 10-9 ounces, and in July last it had to be reduced to 8 ounces and
in August to as low as 0 ounces. From October it has again been raised to 8
ounces at which level it remains today. In Cochin the scale of ration never
csme up to one pound except for a short while in February 1045. Bince then
it remained at 12 ounces till July 1947, when it had to be reduced to 8
ouncea and then to 6 ounces for some time. In August it came to 8
ounces and remasined thefe. In Mysore the over-all ration was reduced to
10 ounces in July 1947 and to 8 ounces in October at which level it remains.
In Maedras the over-all size of 12 ounces had to be reduced to 10 ounces in
and to 8 ounces in July 1947; but it was again raised to 12 ounces from
August 1947 cxcept in the case of rice caters for whom it is 10 ounces now. In
other arcas also there were reductions in the over-sll scale from 12 ounces to
10 ounces, as for example in West Bengal, in East Punjab, in Delhi and Ajmer.

We thus see that it has not been possible to maintain rationing even at
the low rate of 12 ounces per adult; but there have been other difficulties too
which have been experienced. The problem of rationing has created other
problems; it has brought in its wuke corruption among the staff, unauthorised
agents and prevalence of black marketing and of ghost ration cards. For this
purpose & special enforcement staff has been appointed in all areas; instrue-
tions have been issued to give exemplary punishments to offenders; in many
areas mobile ingpection squads have been appointed to make surprise visite;
and s drive to unearth ghost cards, particularly in Delhi and in Bombay, has
had good resulta. A system of checking retail shops by surprise visits has
been introduced. Apart from this austerity measures have had to be resorted
to. But in spite of all this it has not been sible to maintain rationing at
the low figure of even 12 ounces, and dimcurt(i):s have mounted from day to
day. There aro only two ways in which (Government could secure the supplies
that were required for meeting their commitments : Government could get them
from internal sources and they could get than from imports. The difficulties
in procurement from internal sources have also mounted: it is becoming ad-
ministratively more and more difficult for the provinces to enforce procure-
ment. Varioua systems have been adopted in the different provinces; some
have adopted a system of levy, some have adopted monopoly purchase, while
some have adopted a combined system of levy and monopoly purchase. But
the difficultiea have not heen solved and in one case at least fporoe had to be
used even to the extent of shooting to enforce procurement. There has been
a general demand from the provinces that prices of foodgrains for procure-
ment should be raired. In pursuance of the policy which was laid down by the
Foodgrains Policy Committee and endorsed by the Famine Inquiryr Commis-
sion, the Government of India have.tried to resist this demand for increasing
the prices. It bas to a certain extent succeeded but I cannot say that there
have not been breaches. We have had to allow bonuses which are only
another name for invreasing the prices. In one case at least we have had ¢o
shut our eyes and allow an increase in price in the name of cartage.

An Honourable Member: Which province is that?
The Honourable Dr. Rajendra Prasad: Bihsr.
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So while difficulties have increased our procurement has not increased
much. The difficulty of import has also not been small. In the first place,
there is an overall shortage of food in the world. The food that is placed at
the disposal of the International Emergency Food Council is distributed to the
needy countries by that international body. We have been making representa-
tions and we have been getting allocations from them. But our demand has
not been fully met. We have only got something like say about 5¢ per cent.
of our demands from the international body. But it is not only that we have
not got what we wanted, but the prices which we have had to pay have gone
on increasing. What we were getting at Rs: 10 a maund at the beginning
of 1946 from Burma rose to Rs. 14 per maund in June of that yewr, and
further to Rs. 17 per maund early in 1947. In 1948, the price that we have
to pay is £38 per ton f.o.b., which comes to about Rs. 21 per maund landed
in India. That is with regard to Burma.

The Brazilian and Egyptian rice is still more costly being at Rs. 26 and
Rs. 24 per maund. Australian wheat has risen from Rs. 7 per maond in
1943-44, and if the negotiations that are now going on succeed, we muy gt it
at Rs. 156 per maund. The Turkish wheat costs Rs. 20 per maund: Argentine
maize has risen from Rs. 10 per maund last year to Rs. 13 per maund this
year. Even these supplies at such high costs have been got only because our
delegations and deputations have been running from country to country and
making representations to them.

In order to meet the difference between the internal prevalent prices and
the prices of imported fopdgrains, the Government of India has had to pay o
subsidy. The subsidy was sanctioned in April, 1946 and from April, 1946 to
March, 1947 the amount came to Re. 20-59 croreg which the Government of
India had to pay: and from April 1947 to December, 1947 it is estimated to be
something like Rs. 17-35 crores, and if it is continued to the end of the current
financial year it will come to something like Rs. 223 crores.

The price of the foodgrains that we have been importing is very high and
the amount which the Government of India has to pay is tremendously high.
Exchange difficulties have been mounting, und it is not known how long it
will be possible for the Government of India to purchase this imported grain
at such bigh prices to the tune of something like Rs. 100 crores u year.

It was because we felt that all these difficulties were mounting, our own
procurement was not making as much progress -as we wished, importa from
other countries were becoming more and more difficult, we felt that something
should be done to meet the situation.

I might just point out that with the expansion of rationing, the resources
of the Government to meet the increasing demand for supplies, we did not
have a pari passu increase in the supplies. ‘As I have said, in 1944 the ration-
ed population was something like 26 millions and the resources of supplies at
the Goverument’s disposal were 4.93 million tons from procurement, .76
million tons imported, total 5:69 million tons. In 1945, when the rationed
population was 52 millions, procurement was 4.55 million tons, imported -91
million tons, total 5-46 million tons. In 1846 when the rationed population had
increased to 100 milions, procurement was only 5.05 million tons, imported 2-1
million tons, total 715 million tons: and in 1947 up to September, procurement
has been 4-17 million tons, imported 201 million tors, total 6-18 millior tons.

This shows that a breakdown of rationing was inevitable because the amount
procured and imported remained more or less at a constant figure, while the
rationed population increased more than six times. It became inevitable
therefore for the Government to take a stock of the situation and in July last
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we had s conference attended by Provincial Ministers and others and the con-
ference suggested that it was necessary to have some sort of an expert com-
wittee to advise the Government on this watter, and so a committce was
appointed. The committee was asked to review the whole food policy, to
wake suggestions about the present programme and also to make recosmen-
detions as to how to incresse production. It bas made its recommendations
on the first purt: it has not yet made recommendations on the second part
relating to increused production. The recommendations of this Cormnittee
were circulated to the provinces and conferences have been held with Provin-
vinl Ministers und Prime Ministers und after prolonged discussion, the Govern-
went of Indiy has come to certain decisions which I understand have been
placed in the hands of Honoursble Members, so that they might study the
decsions und tuke part in this debute.

1t is not necessary for me to repeat the whole of the recommendations und
1 will just read different portions from the paper which has been circulated.

*The Government of India have decided that_the existing policy saould be

revised and the revised policy should be one of progressive decontrol of food-

. Consistently with this basic decision of policy, the Gouvernment of

odia have advised Governments of provinces and States that they should

rogressively 1educe their commitments under rationing and controlled distri-

ution in the reverse order to the original process of extension so us to be able
to withdraw und end all rationing and control us soon as may be feasible.

All the imports of foodgrains in 1048 will continue to be made by the
Central Governimnent only......... and the present Basic Plan arraugements will
continue. Out of the quantities actually imported from abroad, not less than
5 lakhs of tons, und if possible up to 10 lakhs of tons, will be retained Ly the
Contrs as an emergency reserve. Provinces and States have been ‘ntimated the
busio export quotas for surplus areas, and ceiling import quotus for deficit nreas.
Governments of surplus units have been asked to accept responsibility for
procuring and making available the basic e quotas during 1948 aud also
to endeavour to make available as much additional grain as possible in the
form of supplementary export quotns. Governments of deficit units have been
asked to plan on the basis that ceiling import quotas will not be exceeded
during 1948, and that they shall have to accept full responsibility for manage-
ment of their food affairs without making larger demands on the Centre.
Thev should also endeavour to reduce their requirements from the Centre as
much as possiblo.

Deoision regarding the prices at which procurement should be effected and
foodgrains should be sold within their respective arens have been left to the
Provincial Governmenta concerned.

They may fix the prices in such manner as may be considered by them fair
nnd feasible in prevailing local coiditions. * . »

In order to assist movement of decontrolled foodstufts and for distribution
of controlled foodstuffa by the trade within a Province or State, arrangement
has already been made that movement of foodstuffs on private account will be
olassified in clasa II(b) of the Priority Schedule as againat the present classi-
fieation in class IV. Government-sponsored movements of foodstuffs will
continue to receive higher priority as hitherto.

Sinoce existing controls, their nature and their intensity, differ widely from
area to area: the implementation of this policy will take widely different
forma * * * (and eo it has of necessity to be left to the Provinces and States.)
It {s-fully recognised that the decision taken by the Government entails a
certain amount of visk. The pressnt policy is based on the expectation that
decontrol would bring out more stocks than at present under control: and that
these stocks would be distributed without. serions hoarding or profitecring.
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Only experience will show whether these expectations will be fulfilled or not.
If they are, the country would gain immensely :-the pace of retura to normaley
would be quickened, administrative personnel at present engaged vn controls
would be released for more urgent and productive issks and there will be
general public satisfaction. On the other hand should there be an outhborst
of hoarding the profiteering on the part of traders and iarge producers or panic
among consumers, then the consequences would be extreme'y serious. Wtile
the Government of India consider that the risk involved in v policy of progressive
decontrol of food should be taken in the larger national interest, they ure fully
conscivus of the need for watching developments carsfully anl  uaictaining
prepurcdness  against possible emergencies. The Government of India
Yave, therefore. advised the Governments of Provinces and Stateg that
the presernt foodl control organisation should be maintained substantinlly
intuct until the success of the revised policy has been assured. They
have also been advised that existing  arrangements of reju'ring
holders of stocks of foodgrains to that out licences and submit returns
should be continued. In order to watch the situation closely, the (iovern-
ment of Indin would obtain  weekly information from provinces and States
regarding stocks, procurement, prices sand the general food situation. Desides
the progress of the implementation of the revised policy will be reviewe:l
all-India Conference at Minister level to be held at quarterly interval.

It will thus appear that the main decisions of the Government full under
four categories: (1) gradual curtailment of Government commitments by with-
drawing rationing in the reverse order to the original process of extension, (2)
to reduce the dependence on imports from abroad and to put greater emphasis
on procurement within the country, (3) to give provinces greater freedom
with regard to prices to be paid for procurement consistently with keeping
them within reasonable limits for the consumer and (4) to watch developmenta
and keep in readiness u reserve of grains to meet emergencics.

As I have said and as the statement which has heen circulated to Members
also states, it is recognised that there are risks. I think we cannot shut our
eyes to the fact that there is a great deal of discontent against controls
Producers are dissatisfied because they feel that under control they cannot get
the price which they ought to get and Government forces them to accept lgss
than what they would otherwise get. Consumers, on the other hand fepl that
they cannot purchase what they want and they 'have to be content wi‘tal ]m
than what they would like to buy if there were no controls and tiwv .‘b:::
sometimes to put up with certain kinds of grains to which thev are hbnt used
and the quality of which is not always of the sort one would like it to | e:&
vicious circle har been created by these controls. . . . . . . -

Shri M. Ananthassyanam Ayyangar (Madras: General): Producers d
want controls, the consumers do t A T vy
morchunts not want controls. What ahout the
Then::emhl CD]:' R.I.jendrl Prasad: T will come to the merchants also.
[ eel that they have lost their jobs and naturally thev (
iﬂh:: the controls. Bo a sort of vicious circle has been created ‘on :gcc:u[;:lﬁ“g;
th :}i-(::):n!?l:. There is a sense of insecurity in tbe public mind on account

mtinuance of the controls. Thev feel as if there is hi
wrong and any dav there may be trouble. And so the prod so?et- o oy
aclmt-d to ]mar[rfethsll that he would if he felt secure ar}’routui?l; f?:t“:n-:mt 'i‘?:;]

nsumer also, if he can i i .
he might be prepared to Tn‘:'g:g;rllt trles' o et as much as he oan, so that
oan. al ; rgencies. And the trader, whercver h
!ho;t:zzoa?deashhgrthoarq' S: all these factors combined together lead t:

age in i i A
b and o a3 e e T T i

e to take a decision. After i e eriiment there.
9ontinnehn forever apd especially \lsrh:::iI :::-arft::l] ef}?:?e:ﬁ:n:;?i’ﬁ:ﬁ??lmg et e
mg we bLa fai ’ ! A L I LI

g d to take some decision and we had to take a decision even thongh

at

et
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it iuvolved o risk. We had to make a choice. The risk involved in the
policy that is now proposed is that there may be u rise in prices. Let us no%
imugine that this rise in prices will effect all. At present we have a large
population which is either under rationing or controlled distribution. But all
this population does not purchase its foodgrains. A considerable portion of
the population now under rationing comprises producers who produce more
than they need. They are the surplus producers. Also there are producers
who produce only a part of their own requirements and have therefore to
depend upon rationing for the other part of their requirements. And it in-
cludes also non-producers who depend entirely upon rationing for their food.
Any rise in the prices will not affect the firsv class which is of producers who
are surplus producers. Auny rise in the prices will not affect the second class
which is of partial producers except to the extent of the deficit which they
buve in their food supply. 1t will affect the non-producers undoubtedly. These
non-producers are not confined only to cities. They are spread over rural arcas
also while in the south rationing affecte rural areas too, in the
north, say in the U.P., CP., Bibar and Bengal, rationing has not
sproad to rural areas to uny appreciable extent. Therefore this element in the..
ﬁ:pulution which is of non-producers in the villages where there is no ration- -

g todsy has to depend for it supplies on black market and it is already
paying very high prices in the black market. Any rise in the prices of food-
grains as a result of decontrol, 1 imagine, will not be more than what is
prevalent in black market.

Pandit Lakshmi Kanta Maitra (West Bengal: General): What about sugar?
We are not getting a grajn of sugar since yesterday.

The Homourable Dr. Rajendra Prasad: I will come to that. As I have
said, any rise in prices will uffect the non-producer who is now being rationed.
It will not aflect the nou-producer who is not under rationing today. The
pumber of such non-producers who depend for their food on purchases made
by them is not inconsiderable. It is szﬁcult for me to give figures, but I
oan say this that their number is not small. In these circumstances the
risk of rise in prices aflects only a part of the population; it does not affecs
tho other ports. The risk is there. But if we did not take the decision that
we have taken wo would bave to face the other risk, that is of a complete
breakdown in course of time. I do not say that a breakdown was coming to-
day. But I have no doubt that with the difficulty of procurement, with
the rising griou of imported foodgrains, with the difficulty of exchange and

nerally the administrative difficulties which have arisen on account of con-
rol to which T have made reference, a breakdown sooner or later was inevit-
able. That breakdown would be infinitely more disastrous than anything that
may happen on account of rise in prices. The Government bad therefore to
t;io the risk and it has decided to take what it considers to be the smaller
riek.

I bave said that I do not anticipate that the prices will go to the heights
of black market prices. In this I am to a certain extent encouraged by what
has happebed with regard to prices of oils and oilseeds. In March last oils
and oilsceds were decontrolled. This was necessary because in large tracts of
the country edible oil was uot available at all, and if it was available it was
available at very high prices. The Government had in these circumstances
to decide to decontrol oil. The result was in a sense very satisfactory. 1 will

ive some figures which will show how the decontrol of oil has worked. In
engal and Assam particularly, where mustard oil is largely used, oil was
not available at all in many gm. end wherever it was available the prices
were verv high. The controlled price of mustard oil in Caloutta in March
‘was Re. 57-12-0 per maund. But it was selling at Rs. 120 per maund. In
aoany places it was not available. Oil was decontrolled in March and the
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effect was to bring down the price from Rs. 120 to Rs. 63—which was only
Rs. 6 above the control price. Since then the price has fluctuated and as
the stock of last season’s produce has decreased and is now approaching ifs
end, the price has gone up to Rs. 72 or Rs. 78. It is even then very much
less than the black market price of Rs. 120. In the U.P. the control price
was Rs. 45-8-0 a maund. The market price was Rs. 55 a maund. 1t rose
in Noveinber to Rs. 68. Now it is worth, noting what the effect of this
decontrol has been. The U.P. is a surplus province so far as oils and oilseeds
are concemned. The effect of decontrol has been to push up the price of oil
to some extent in that Province, whereas in the Provinces which are deficit
the effect has been to bring down the market prices. The disparity in the
price between the producing and the consuming Provinces which subsisted
before decontrol has become very much less.

The same thing has happened in the case of groundnut oil. In March the
control price in Bombay was Rs. 87-8-0 per maund and Rs. 85-2-0 in Madras.
Madras is a surplus Province in regard to groundnut oil. while Bombay is a
deficit Province. The market price was Rs. 75 in" Bombay and Ks. 39 in
Madras at the time when decontrol was introduced. After decontrol the price
in Bombay went down, in June, from Rs. 75 to Rs. 55, and rose in Madras
from Rs. 39 to Rs. 55. In November it came down to Rs. 51 in Bombay and
Rs. 41 in Madras. 8o in this case also the result has been a lcvelling down
in the case of deficit areas and a levelling up in the case of surplus areas and
diminution in the disparity of prices between the two areas. I expect some-
thing similar will happen in the case of foodgrains also.

Now I come to sugar. When a decision was taken to decontrol, gradually
and in a progressive way, foodgrains, it was felt that there was no justifica-
tion for maintaining control in the case of sugar which after all is not as
essential a foodstuffs as cereals. The control of sugar has also created a most
curious situation. Under rationing everyone is entitled to a certain quantity
of sugar like every other foodgrain. Many people who are not used to taking
sugar have under the ratiofiing system to take it. Many others who used to
take more sugar formerly have to be content with the quantity that is rationed
out tg them. 8o, while on the one hand people who do not need it have to
tanke it, on the other people who do need it do not get it. Those who do
not need it pass on the sugar to the black market, and that is one of the
sources yfrom which black markets are fed. The price of sugar in the black
market has been anything between Rs. 55 and Rs. 65 as against Rs. 21-4-0,
which was the ex-factory controlled price till yesterday. I am mnot hoping
12 Noox that as a result of this decontrol the price of sugar will not go beyond

= Rs. 21 where it has been, but I am hoping it will be nothing like
Rs. 55 or Rs. 65, which has been the prevalent black market price today.
There has been also another effect of control of sugar. The quantity of sugar
produced in the country has gone on decreasing progressively and the season
1946-47 has seen the lowest on record within recent years. We have had only
9.05.000 tons produced in India in 1948-47, or if you add the production in
Pakistan, 9,25,000, as against more than 11 lakh tons which it had reached
some. vears previouslv. The reason for this reduction that is suggested is that
the growers have not been paid the price which they ought to get, and they
have not been able to produce as much as they used to produce before. The
quality of cane also has deteriorated leading to a fall in the recovery of sugar
from the sugar-cane from 10-5 to something about 10 or below 10. It is
suggested that if the price of sugar-cane is raised, the price of sugar will
naturally rire because sugar-cane is the biggest element in the production of
sugar. The cost of labour is also going to be raised. It was something like
Rs. 22-8-0 before last year. This year in the United Provinces and Bihar, the
minimnm is going to be something like Rs. 45. The price of sugar-cane was 14
annas before last year. It was raised to Rs. 1-4-0 during the last season. This
season it is going to be nothing less than Re. 2. Now these elements are bound
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$o ruise the price of sugar which will be produced in the seuson which is now
commencing, and when we think of increase in the price of sugur, we should
not attribute the whole of it to decontrol because the greater part of it will
be due to there cnuses, and T do not know what part of it, but onmly some
part of it may bhe due to decontrol.

All these considerations have ied the Government to come to its decision.
Within recent months Honourable Members are aware that Mubatm: Gandbi
has ruised his powerful voice asgainst control. That is sure to make the conti-
nuaner of control even more difficult than it has been in the past. But I am
boping that the policy which the Government hus now decided to adopt will
in the ssine messure be benefited by the sawe powerful voice, and this policy
has a better chance of wuccess now than the policy which we are now giving
up graduully. DBut we yre not taking risks without making somne wrange-
ment to got out of the difficulty if a really difficult situation arises.

An Honourable Member: It is bound to arise.

The Honourable Dr. Rajendra Prasad: As I have said, we have taken three
or four precautions so that if u really serious situation arises, we may be able
to avert it or ut uny rute to mitigute the cffects of it. We have decided to
eontinus the orgunization which is now in existence so that when we have to
revert to cuntrol agnin, we may have the organization ready at hand. We
bave decided to build up a stock of grain which will bLe available in cuses
of emorgency. It hus been the recommendation of the Foodgrains Policy
Committee, as also of the Famine Enquiry Commission, that this reserve
should be built up. It has not been done up till now, but it has been decided
to build it up this yesur to the extent of 500,000 to 1 million tons if possible. .
We havo also taken the precaution of continuing control on traders by insisting
lz»on thoir registration and declaration of their stocks from time to time so
tbut if an emergenoy arises, the Government may be in possession of informa-
tion about the stocks and may take necessary action to rush stocks from
places where they exist to places where they mgy be needed. But while we
are taking all these procsutions, we also con late that in course of time
it would not be nocessary to resort to any retrograde backward step in the
dircotion of control agein. These precautions are taken only to meet emer-
goncies if they arise.  This new policy is undoubtedly a break from the policy
which has been in force for some years now. A break has to be made at some
timo or other and it is much better that it is done at a time when we are
atill in a position to meet an emergency if it arises than when we shall be
holpleas and forced to abandon this t.gmsent policy. In the course of these
years such sucoess s has attended the policy of control has. been achieved
by the co-operation of all. Let us not imagine that our policy of control has
bevu a complote failure, Far from it. It has succeeded in a way which has
sttraoted the attention and earned enocomiums of foreigners. With all its
defecta, with all the other difficultivs which 1 have mentioned, it cannot be
denied that it has helped us in the past in tiding over crises which might well
have overwhelmed us.

Pandit Hirday Nath Xunzru (U. P.: General): It can help us in future too.

The Honourable Dr. Rajendra Prased: If necessary we may come back to
oontrol \n & more rigid form if that is forced upon us, but we must make a
heginning to break it and that is what is pmgoaed to be done in the new policy
which the Government has adopted. We do not want fo rush things. We
wont things to take their course 8o that ultimately normal conditiods
may be restored. When I have said that our policy has achieved some success,
T riust say that that suocess has been achieved by the co-operation of all
soncerned—oficials of Government, Ministries in the Provinces, State Gov- -
ernments, the public at large, and last but not least, by the Legislature. We
hav had co-operation all-round so far, and I hope that in the new policy
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which the Government is inaugurating today it will continue to get the same
kind of co-operation and help so that the return to normalcy may be quicken-
“ ed, so that the emergency measures which have been necessitated by exigen-
cies of war may disappear and the people in this country may begin to live
once again in normal econditions, .

I therefore do not accept this policy in a spirit of defeatism or of despair;
I have accepted this policy full of hope, and if I get the co-operation, if the
Government gets the co-operation which it has a right to claim and which it
has received in the past, in the future also, I feel confident that it may
sucoeed. More than that I cannot say; more than that you cannot expech
anynne to say.

I am going to give up the Department with which I have been associated,
to take up other duties very shortly. It would have been much better if my
sucoessor had had the opportunity of taking part in the decisions which have
been arrived at by the Government. . . . . . ..

Pandit Lakshmi Kanta Maitra: Why not see this experiment through?

The Honourable Dr. Rajendra Prasad: . . . . . but unfortunately we could
not wait and decisions had to be taken. I have no doubt that the country
and this House will realise that after all it is not a decision of an individual,
it is the decision of the Government—although 1 cannot deny my own share
in it which has not been small as T have been in charge of the Denartnient.

1f the country, if the Members of this House, if all who are interested im
this, feel that this has to succeed, this will succeed. I am hoping that the
producers will place larger quantities now when they get higher prices, when
they feel that they are not compelled but are free to sell as they like. I am
hoping that consumers will also put upon themselves some sort of & self-denying
ordinance and will not, because of de-control, make unreasonable and unneces-
sary demands upon the stocks of food. Let us not forget that every grain
that is wasted by a consumer means so much taken away from hungry mouth.

1 bave hopes that the trade will also play its part. If nothing else, ite
self-interest ought to dictate to it that it is not wise to kill the hen tha%
lays the golden eggs. IF this experiment fails unfortunatcly, there can be no
alternative but a more rigid control which will eliminate the trade altogether.
That will be one of the incentives if nothing higher counts, which will enable
trade to play its part. But I am not counting only upon this; I am hoping
and T have reasons to hope that trade will play ite part honourably in this.

T am hoping that the Provincial Governments, the State Governments and
all others concerned will so manage their affairs that dependence upon foreign
imports will grow less and less. We are trying to encourage procurement by
giving & bonus of eight annas per maund for every maund procured. We are
giving an additional eight annas to every mannd that is exported from a surplua
arra to a deficit area. On the one hand these will encourage procurement;
on the other we are throwing a part of the burden which the Government of
India has so far been bearing, of meeting the deficit between the imported
price and the internal price, on the Provinces so that they may demand less
and less of the imported stuff. The policy has been integrated in such a way
that dependence on foreign imports may geeome less, more encouragement to
procurement will be given, and in course of time we may come to a sta
when normal conditions will prevail. Lef me hope that this will auoqeog.:
and T hope the House will support this policy with all its strength and thall
the country will also give its fullest support.

Mr. Speaker: Motion moved:
““That the Food policy of the Government of India be taken into consideration.”
Pandit Balkrishna Sharma (U. P.: General): Sir, it is rather difficult for me,

immediately after the lucid speech of the Honourable the Food Minister, to raise
my feeble voice in criticism, and even in partial protest, of the policy which has
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been adumbrated today in his speech. I am one of those, Sir, who has, in this
controversy, actually not been anble to find my feet. I have been swayed with
doubts one way some times, and the other way the other times. But when
today we are taking a decision in this matter, it is well that I should speak out
my mind and even express my doubts in order that the House may be in a posi-.
tion to make up ite mind.

When we are taking into consideration the future food policy which our
Qovernment is to follow, we are, in a wider context, considering the question of
oontrol versus de-control. And when we as a Legislature are called upon to
express our opinion in favour of de-control, T think we are taking a retrograde
step. We are going aguinst the trend of world-thought which is more and more
inclined towards regulated, planned economy and controls over commodities.

Sir, us you ure aware, the policy of laisses faire in the industrial and economic
field came into existence after the ¥ndustrial Revolution of Great Britain, and for
years on end that policy succeeded for the very simple reason that Great Britain
was the first among the civilised countries of the West to achieve the industrial
revolution and secondly because it was a country which had many colonies under
#8 where it could dump its finished goodr, with the result that in Great Britain
every liberal minded person sang the song of free trade, free enterprise and -
lainses faire. 'The exploitation of colonial countries and the consequent inflow
of wealth in that industrial country gave a fillip to the policy of luissez faire.
But, 8ir, a time came when a sort of saturation point was reached, when the
oolonial countries also began to develop industrially, when revolts and revolutions
began to take place and when this policy of free trade and laiases faire brought
into play all the forces of competition between nations and nations.

At that time, Bir, a great thinker, or rather, two great thinkers,—Marx and
Engels—came on the scene. They put before the world a new idea. With a
grent vision they saw the end of that free economic enterprise and they placed
before the world the idea that it will no more do for world economy to be carried
on in the old way and that if the countries of the world persisted in that they
will have to face damnation. The two world wars that we have seen in our life
sime arc nothing but a result of that policy of free trade. free cnterprite, economio
competition and all sorts and manners of shibboleths by which libers! democracy
flourishod for about a century. By and by, Sir, the theory which Marx and
Engels adumbruted was accepted by all the countries, 80 much =o that even the
g:rdtiu which came into existence in order to fight the ideas of Marx und Enzels

to adopt that policy of planned economy. The Nazis in Goermany and
beforo them, the Fascists in Ttaly started on the hasis of planned economy.

Now, we have experienced the control business in our country for the last five
or six yeurs. The one resason—and it is a powerful one—which has been advanced
against continuance of control is that the controls have failed, that they have
@iven rise to corruption, that black-markets have been playing havoc with our
national life and therefore the controls must go. This, Sir, is really a very poor
argument.  We have got law courts; we have got the Police, and yet the anti-
socinal vlements are at work. Do we, for that reason, propound the theory tha$
all our law courts should cease to exist or that the police should cease to exercise
vigilance over the socicty? There is no doubt that controls in our country have
not wurked so well, but when there is a searcity of commodities, how can we
$hink of ever living a life free from all controls? I for the life of me cannod
understand it, Sir.

The Honowurable the Food Minister gave certain figures in regard to oil sceds
after de-control. To say that the prices will find a level which will be within the
reach of the ordinary consumer and that the trade and commerce will rise to the
oocasion does not appeal to me. They have not risen to the occasion. 35 lakhs
of people in Bengal died and the profiteers did not think of playing the game.
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How can we today expect that after de-control the trade and commerce will
co-operate with the Government and will give the society that co-operation which
alone can bring success to this policy of de-control. If we accept today the
theory of Mahatma Gandhi, if we accept today that we are nobody except
trustees of the society’s wealth, then alone can this sort of philosophic anarchism,
which de-control is, can ultimately, succeed; otherwise, it cannot succeed, and
I am afraid we shall have to revert to these controls. I am seeing before my
eyes the effect of this de-control. We are bound to be caught in the rising spiral
of inflation. Prices will rise; the labour will demand more; the Government
employees will demand more and the Government will have nothing left but to
go to the mint and print notes. We have seen the effect of it in China; we have
seen the effect of it even in America. President Truman had again to go to the
Congress in order to secure its assent for controlling the prices of certain ariicleg
which he had de-controlled so we can easily see that de-control is not going to
help us in any way. Of course, the controls have failed, firstly for the reason
that we have not been able to control the sources of production. Take for
instance the control of iron and steel. The men who were asked to manage this
control system are the men from the two great Iron and Steel producing concerns
in our country. And how on earth can you expect these men to manage your
Iron and Steel controls? Take the Cloth control, for instance. About the Cloth
control we have said so many times that there has been a leakage. Here is my
Honourable friend Mr. Khandubhai Desai; he can prove to the hilt that the
leakages have taken place and yet we have not thought in terms of controlling
the sources of production and now we say: “Let us remove the controls.” I am
against it, Sir, and I think it my duty to register my voice against this proposition
that we can take back the society to decontrol. We cannot set the hands of the
clock backwards; controls have come io stay; controls cannot be got rid oft
because unregulated unplanned economy can never prosper in this world any
more and if the better organized countries have resorted to planned economy and
they have to give the go by to this Laisses faire, then who are we to-day, in the
year of Grace 1947 to think in terms of decontrol ?

Pandit Hirday Nath Kungru: Mr. Speaker, I have studied the Government's
decision cn Food Policy with the care whiéh it deserves. [ have read it
over and over again, but the more I have studicd it, the more I have been dis-
appointed. I have never read a document so fraught with grave consequences
which was supported by such flimsy arguments as are contained in the Govern-
ment's statement. I have tried to understand the reasons which have led the
Government to accept a policy of progressive decontrol, but I have found no
reason which would support the Government’s view that if controls were taken
off the consumer would be in a better position to obtain the food that he nceds
at the present time. 8ir, we find that even surplus countries are trying either to
re-impose the food controls which were in force during the war or to
maintain them. America did away with all food controls shortly after the war.
but President Truman has found himself compelled to ask Congress to give him
the powe: to control prices again. In Australia a Bill has recently been intro-
duced n the Federal Legislature, the object of which is tc continue the war-
time controls in respect of food and in respect of prices, rationing, ete. It is
difficult for anybody to undergtand how a country with & permanently deficit
economy can afford to do ava with those salutary checks which countries
more fortunately placed have found it necessary to continue. I hear
it said frequently that if only controls were removed there would be
an appreciable increase in the supply of food.-erains. Sir, a simple
consideration would suffice to dispel the apprehensions that exists on
this score. It may be that the removal of food controls may bring ahout a
slight increase in the stocks of food placed on the market, but we cannot overlook
the cardinal factor that statistically there is an over-all shortage of food-grains in
this country. We used to import annually about 1} million tors of rice from
Burma. The discontinuance of the rice imports was responsible for the tragedy
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of Bengal. According to the Famine Enquiry Commission, our food require-
mente sre greater now than they were before the war, partly because of the
.norease in the populstion, and pertly because of the higher standard of living to
which people became accusiomed during the war. Can we in this state of things
be satiaﬁes with the puerile argument that if only a few more tons of food which
sre sold in the black market were available to consumers, all would be well; our
moruls would itnprove and our materisl difficulties would disappear. My Honour-
ably friend, the Food Minister in building up his case referred to the Proviucial
Governments and the consumers. 1t is stated in the Government’s statement
that ot the Food Ministers’ Conference. there was uo unanimity on the question
of the removal of controls. My Honourable friend is perbaps technically right,
but my informution is that w the exception of one Food Minister, oli the
others thought that the retention of food controls was absolutcly necessary,
Besides we Linmw that the Food Minister in the United Provinces, speukin
yestorday in the U. P. Legislative Assembly made it clear that the decontro
of sugar was forced on the U. P. Government by the *iovernnrent of India.

Then, Bir, as regards the consumers, 1 do not know which cluss of consuiners
my Honourable friend had in mind when he said that they too were disratisfied-
with the existing food controls. Of the English dailies. so far as ! know, with
the exception of the Hindustan Times all have criticised and disapproved the
Goverament's polioy, I cannot speak with the same confidence ahout the Hindi
newspupers, but 8o far as 1 know, not one of these papers is enthusiastic about
the polioy adopted by the Government.

Dr. P. 8. Deshmukh (C. P. and Berar: General): You are wrong.

Pandit Hirday Nath Kunsru: Such of them as have agreed to this policy have
done 8o subject to certain qualifications. 1t is clear, therefore, that Government
cannot plead thut they have changed their ;l),olicy in the interests of the
consmers.  Apart trom this the figures placed before us by the Food Minister
show conolusively that appreciable benefit is conferred on s large section of the
populution by the present control; leaving out those wlo ure in a
positon to grow food sufficient to meet their needs wholly or partly
sbout a hundred million le are benefiting today by rationing. 1
understand that the popum.n of India even after :ts division is
estimated to be about 845 million today. If we deduct from this the number of
Koupla who ure able to grow sufficient food to satinfy their own nceds we shall

ave to deal with about 245 million people. 1t is ohvious, thercfore, that a
littls more than 40 per cent, of the people, and not 10 per cent. ns was claimed
the other day by the Finance Minister,—are able to obtain their food at controlled
prices. What will happen to these people in future I cannot say. I have taken
pains to speak to many poor people on this subject, but thev are all Slled with
the deepest concern at the prospect of having to pay higher prices for their food.
8ir, if this policy were sccompanied by suitable measures for a rupid increase
in our fnod supply something might be said for it. The Food Minister some time
back announced that Government were guing to take step to produce 4 million
tons mora of food during the next five years. M is obvious that had he wa'ted
till the end of that period or had modified controls in proportiou as food supply
in the country increased he would have been on much stronger ground. Buf it
is amazing that he and the Government of which he is an important member
buve decided tn take action even hefore the recommendations of Foodgrains
Policy Committee with regard to the future production of food have beem
formulated. We know nothing as to what action Government are going to take
in this respect or what recommendations the Committee is going to make in this .
wt; even (overnment I ﬁdeul:,nd.tm unaware d:!co it. Yet they have

in a turry to announce icy of progressive ntrol, but so gread
is their concern for the poor‘bbnpt?mm that they have impressed on the
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provinces that they should fix prices bearing in mind the need for preventing
an undue increase in the cost of living. Sir, in the face of the facts that I have
placed before the House this pious wish is indistinguishable from self-deception
or hypocrisy. Government are going to thrust a dagger into the consumer and
are yet going to take care to see that not a drop of his-blood is shed.

Sir, the Honourable Minister started his arguments by referring to oiiseeds
and sugar. His arguments in regard to oilseeds are so weak that I cannot
imagine how a man of his experience and intelleci can put them forward.
The orly way in which my Honourable friend could show thag the prices of
oii-seeds and oil had gone down was to compare existing prices with the black
market prices that ruled while controls were in force. Now my Honourable
friend should realise that the prices in the black markei were high not Lcause -
there was a large quantity available for sale but because it was small. IHad
unlimited quantities been available to the black-marketeers it is obvious that
the price could not have risen to such heights. Now there will be no black
markets but evirybody will have to pay the high prices mentioned by him as
compared with only a fcw men who had to pay them while the system of controls
was in force.

Sir, as my time is up 1 will not trouble the House any more. But it is
obvious that decontrol cannot stop with foodgrams; it will have to be extended te
things like steel and cement and cloth and coal. Our transport system has
still to face serious difficulties. If Government were poing to decontrol coal
at the present time, I should not envy the position of my Hornourable friend,
the Railway Minister.

Sir, intlation has already begun. The prices of sugar have heen raised.
Therefore, higher prices will have to be paid to the cultivator and to the sugar
mill workers. Now the increase in the price of the sugar workers will lead te
further demands on the part of workcrs in other industrics and on the part of
the Government employees. It is with the greatest difficulty that the Railway
Minister was able to balance the Railway budget. 'The Finan‘: Minister has
in the General Budget left an uncovered deficit of about Rs. 26 crores which is
bound to add to the inflationery trend in tho country. 1f in this situation
Government are going to be faced with demands for large increas: in the salaries
of their employees, it is difficult to understan1 how the Finance Minister and
the Railway Minister will be ahle to fulfil ‘the responsibilities that have beem
entrusted to them.

With these words 1 strongly oppuse the policy that has becn put forward
by :iny Honourable friend, the Food Minister. With his eves open he asked us
to po hack to the state of things that existed in 1942 and 1943. My Houourable
friend referred to Mahatma Gandhi at the end of his speech and that ig the real
reason for the decontrol system that he has now adopted.

Mr. Speaker: Order, order. The Honourable Member's time is over. T have
already given hiin 22 minutes. Tt will not be fair to other members.

Mr. Naziruddin Ahmad (West Bengal: Muslim): T rise to support the Honour-
able Minister for Food in the appeal that he has made. The situation of the
Government is not an easy one. It is easy to have difference of opinion on a
difficult subject like this, and Government have after a considerable amount of
care and attention, launched upon a programme which agrees psychologically
with the expectations of the people. There is the weighty opinion of Mahatme
Gandhi and also the people are abkolutely tired of black markets. If decontrol
will raise the price, it would distribute the higher prices amongst a larger class
than at present. Control is enriching only a class of speculators and black-
marketeers and T should like that the prices should rise to benefit the producems
as well as others. There will be something like uniformity and for this reason I
support the Government policy.
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1 should at the short time at my disposal, deal with one or two aspects of a
minor nature.

There is the procurement policy of the Government. That has to continue
for some time. With regard to procurement, the policy of the Bengal Govern-
ment has been—and it is said that they are acting under the instructions of the
Government of India—to force down the price of paddy to s ve? low level, and
it is said thsy jt is insisted by the Government that the low level of price is
essential because unless the price of panddy and rice is brought down the prices
of other necessary articles will not come down. 8o in order to lower the cost of
] and ths prices of necessary articles, thig forcible lowering of the prices of
peaddy und rice, it is said, is an obvious necessity.

Sir, everybody has been thinking of the consumer. The black-marketeers
are squeczing them, but no word has been said of the poor lot of the middle-class
cultivator who is the grower. They have to pay high coste of cultivation. They
have to pay much more for the cost of the bullocks, their maintenance and other
things and cost of cloth and other things is also high. In fact, they have been
subjected to double ure—one the pressure of forced low prices of their pro-
duce nnd the other tﬂe higher cost of living mounting up day to day. They have
becn waiting for several years for the prices of necessary articles to come down
but they have been waiting in vain. 1 think it is a terrible punishment to have
%0 be forced to sell their produce at very much below the market price and
forcing them to suffer the hardship of a much higher cost of livins. 1

This reminds me of a story of & young man who was very much in demand
in the matrimonial market. He had s few patches here and there on his head
indicating o slight tendency to baldness. A hair specialist was consulted. He
recommended a hair restorer and said that this was a very effective remedy but
% worked by two distinot stages. The first stage, he explained. wus thut ull the
hairs will fall off but it was a necessary preliminary. Tt only prepared the way
for the second stage in tho_ process when very luxuriant hairs will grow all
over the head. The whole process would take only three months. The credulous
young man took to the medicine and stuck to it for six months. TLater on when
the specialist saw him and asked him very expcctantly as to the effect of the
bair restorer he said: ‘it is o marvellous remedy so far as the first stage is
eoncerned. But wo far as the second stage of the effect is concerned, there is
no sign of it.” He took off his pagree and showed him that his head had
become absolutely bald. Tt is needless to add that he lost every promising
matrimonial prospects.

The position of the paddy grower is exactly the same. Thev were dirvcted to
submit to low prices in e hope that it would bring down the jrices of necessary
artioles. They buve been wailing and waiting like the youing mau bul there i8
no sign of a fall in the cost of necessities of life.

The Government of Bangal should be asked, rather induced, to pay higher
pricea—the market price. That would benefit the grower, whose lot is a hard
one,

Then again, with revard to this policy of safln, he rice, I should make a
distinotion betwoeun the rich, the middle classee nnd the poor. In Calcutta alone
there are a large number of jute mills which emplov millions of workers. There -
are the tea-gardens in Northern Bencal. They employ also millions of men.
There are the coal mincs of Asanscl. There are the iron foundries which also
employ millions of men. These multi-millionaire concerns owned by rich
business men, buy their rice from Government at very cheap prices at the cost
of the growers and supply them to their men. These conocerns, even now, pay a
dividend of 30 or 40 per cent. The jute mills also pay 40 to 50 per cent., and the
fea companies pay something like 70 to 100 per cent.: and in one or two cases
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150 per cent. I submit that to supply them rice at very low rates by depriving
the growers of their just prices would be severe injustice.

The second class of consumers are the middle classes. Their lot is also hard
and there are of course the poorer classes. I suggest that in fixing t.he_sellmg
1 prices this disfinction between the paying capacities of the different
P M. onsumers should be tsken into account. The coal, jute, tea and
other industries can very well bear the burden of higher prices. Rice should be
sold to the rich concerns at much higher prices to offset the higher cost of
procurement. There is no point in waking the prices equal for all when it affects
the grower. X
Thess are suggestions which the Honourable Minister will kindly consider.
With regard to controls they have fuiled. There is one kind of control which has
however been successful and it hes stood all tests. It is the control of debate
in ihis House. In fact the Honourable Finance Minister was faced with several
dozens of cut motions and they were reduced to about half a dozen and Honour-
able Members were made to finish their debate within ‘wo days. That control
has been successful. The other control is under your control. It is the time
limit for speeches. That is also very successful, barring one or two exceptions.

These scarcities have produced another good effect. Sowme discases due to
over-eating, such as indigestion, diarrhoea, dysentery, etc., are by now scarce.
In these circumstances if there is progressive decontrol in the cautious manner
suggested, I think the country should be prepsred to bear the burden. If the
proposed scheme fails then there will be all the more reason for makmg‘the
control more effective and drasfic. At least by that time we would have gained
furthicr and newer experience as to how the situation then stood und it would be
good time to attack the problem with greater experience and newer vigour. ',[f'he
present system has fai'ed and cught to go. With these words T support the policy
of the Government.

8hri Rohini Kumar Ohaudhuri (Assam: General): Sir, [ rise not merely to:
support the wise and judicious policy which has been announced by the Honour-
able Minister in Charge of Food and {o denounce thie moct unfortunate speech.
which has been delivered by my Honourable friend Panlit Kunzru this moerning:
but also to pay an unqualified tribute to the Honourable Minister of Food. The
walls of this House still rings with the echo of the speech which he delivered
ahout two years ago on the food problem. Tha' extorted the admiraticn of all
sections of the House, Europcans and Indians equaliy. It showed that the
Honourable Minister had grasped the situation thoroughly and having ginsped it
h. set to work with a single-rninded devotion which ig his own and he has practi-
cally saved the country at a most difficult time. \WVhatever niay be said of control
or decontrol I think we are in a position to say today that man to man. «tatus of
society being taken into consideration, we are much better off today in India
than in most countries of the world. 1 think I shall be voicing the sentiment of
this House if I utter a prayer ‘“‘May our Food Minister be spared for a long time
%o serve the country which he loves and which he had liberated from the-
shackles of furvign domination. May God give him health and vigour to conti-
nue as the President of this Free Assembly and the Prosident of our Nation so.
that he moy serve the country for long long years to come.”’

I was referring to the speech which my Honourable friend Pandit Kunzrir
chose to make this morning. I think that something which happened in his house:
before for the Assembly had angered him and ne poured his venom on the:
floor of - House. He asked where was the justification for the belief that
decontrol will ease the food situation. May I ask him what are his grounds to
believe that control which has been imposed so long has eased the food situation.
It is neither control nor decontrol that can really solve the problem. Only
production of more food will ultimately solve the problem. ‘
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My Honou:uble. friend Pandit Kunzru looked askance at the decontrolling of
musterd oil and mustard seeds. 1 suppose that he has very little occasion to
come across persons who really use mustard oil in their food and who cannot do
without it. Perbaps he is mostly concerned with those who take fats, ghee and
butter and therefore . . . . . .

Pandit Hirdsy Nath Kunsru: My Honourable friend is utterly mistaken. I
use mustard oil too.

8hri Rohini Kumar Ohandhuri: But I can say with confidence and from my
ersonnl experience how decontrol has worked like magic in Bengal and Assam.
50&»’( mustard seed was decontrolled our Food Minister was attacked not by
ruffians, goondas or communally-minded persons but by women, housewives and
their daughters. His own office room in the Constitution House wes inveded by
them and ultimately he gave them an assurance that he would do his best towards
decontiol and ultimately be succeeded in getting it decontrolled. 1 can cougra-
tulate 1ny Honourable triend 8hrimati Durgabai and othzcs that they are now in
& positwon of influence not only in their homes but abroad also.

My [onourable fricnd Pandit Kunzru said that he had never Feard a epeech
supported by such flimsy and transient grounds and 'ie said that it was puerile
to think that decontrol will bring more food. He said that the great famine in
Bengaul was due to stoppage of rice import froi: Burma. It is absolutely
childish to imagine that stoppage of rice import into Bengal was responsible for
the Bengal Fumine. When people were dying at the doorsteps there was feast-
ing going inside the houses. It wus not due to stoppage of import of rice. 1§
was due to tho denial policy which was adopted by the Government at that time.

T am very glad that sugar has heen decontrolled. not because I am more fond
of sweut thinys bui becnuse everybody will now get sugur. Those who cannot
afford to remusin without sugar will be able to get the requisite quant:ty of sugar.
I do not méan that only the rich will benefit. The rich nre nlready getting their
sugar. None of my friends on the front Lenciies has ever complained about it.
They will get the srugar by anv means. Now, aft-r decontrol, you will sce, Sir,
that the rich and the poor alike will ot the sugar they want. What was the
offect of the vontrul? Tho rich men %ot 1ot only their own tu-ar but aleo the
sugar which is rationed to the poorer people. The poorer peopic who could nob
aflord it had simply to put the sugar in the black market und were taking
molasses. After the decontrol the richer peopie will got the sugur and the poorer
people will be able to get their molasscs which they were not able to get before,

It will be xaid, Sir, that millowners und bus'nessmen will inake a lot of money
now., True. They made crores of rupces during the war period. But what
happened? Scrupulous and unsorupuious income-tax officers had taken away
the best part of it. Legitimate as well as illegitimate gains that they made were
taken away— nost of it—in that manner. The benefit of the additional income
by this sugar policy may go to us. We may get some more temples, educational
institutions and I think we may got a large grant.

All that ] want to stress is that the Goverument must not foliow a fitful
policy. a polivy which changes uently. After all the success or failure of the
policy of control or decontrol would be lefg, to lie at the doors of the businessmen.
If you say that it this policy is found to be a tailure you will in a ghort time
abolish it, then it will be a great temptation for the businessmen a owners
%o make it a failure. I will say what happened in our own Provinc ha! was
decontrolled in the early part of this year. After the merchants brough$
dhal, the control was im with the result that they suffered a large amoun$
of loss. Thereafter no dhal has been imported into the Province for same time.
In Asaam there is a movement, we have heard, to turn out the Bengalees. That
silly movement has become a failure beceuse that did not get support from
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seusible people. But the scarcity of dhal has achieved the object which those
who were interested in driving out the Bengalees from Assam wanted to achieve.
The absolute shortage of dhal made the Bengalees in Assam cousider whether
they should remain there any longer. 1 do not want that the Government should
by their poiicy turn away any community of people from one place to another. I
would again urge that there should be no fitful ov ever-changing policy in regard
to this matter.

The Aszsembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-asssmbled after Lunch at Half Past Two of the Clock, Mr.
Speal:er (The Honourable Mr. G. V. Mavalankar) in the Chair.

Shri M. Ananthasayanam Ayyangar (Madras: General): Mr. Speaker, Sir, I
feel a little embarrassed, after the Government has taken its decision and hes
come to the Assembly having circulated its decision in advance. No doubt the
resolution as it stands suys that this matter may be taken into consideration.
Members of the Assembly would have seen that food control being a very
important matter. special days have beén devoted to a discussion of the subject
during every gession of the Assembi..  We have been accusioured to such debates
and we have been exceedingly pleased with the manner in which the Honourable
Minister in charge, Babu Rajendra Prusad, has been desling with this matter.
No better exposition on this subject has been heard by me during my long course
of stay in this Assembly for over 12 and odd years. No doubt this matter did no¢
oome up before three or four vears, but there was no occasion for that. But the
exposition of the Honourable Minister of the whole subject was so lucid and I
take this opportunity of paying my humble tribute, and I am sure my honourable
friends will agree with me in saying that if he gives up this portfolio, we may
not be able to get an equally compeient person for h's place, who ever he may be.
We therefore thought that during these huzardous dayvs he would be vouchsafed
to us to steer clear of the impending trouble. _

I come from a part of the Presidency Sir. wiere out of its 20 odd districts, §
districts have unfortunately been d:nied the grace of (God. Almost every second
year it has been in the throes of famine. Two or three days ago the Minister for
Food in Madras, the Honourable Dr. T. S. S. Liijan, suid that the food position
in Madras was still grave. Sir, according to Western standards, 16 oz. of cereals
alone per day may not be sufficient  If we adopt the standards of nutrition that
prevail in America or England or any other country, we must be able to take
22 oz. of cereals plus meat and other things which give enormous calorific value.
In my part of the Presidency, they started with 12 oz., reduced them to 10,
then to 8 oz.. and in some parts of the province to 6 oz. per weck.

An Honourable Member: 6 oz. per day.

Shri M. Ananthasayanam Ayyangar: Sir. it has come out as a slip of my
tongue. possibly it may be 8 oz. a week if this decontrol should come about.
Probably unwittingly God spoke tirough my mouth. T am sure those who are
interested in decontrol are three sets of pcople—The merchants are there. They
want higher prices; the producers are there. They want higher prices. The
foolish consumers are there. Many of us have to be saved against ourselves.
By standing for long hours in a queue, a man feels disgusted, and he cannot go
and stand every Sunday. He forgets that at least by standing in the queue he
is able to get 8 oz. a day; otherwise, he, his wife ard his children will have to
starve needlessly. Food ought not to be compared with other things. It is not
every man who purchases cloth every year. Some people go naked, practically
with a loin cloth. Therefore it is not safe to compare the seriousness of the eloth
problem with the food problem. You can do away with control of cloth; simi-
larly in respect of oil seeds. The lower class of the community, whether in the
north or in the south, who live upon jowar chapattis do not want oil. They
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would have never seen ghee. There are millions of men and women
who pever have even o drop of oil to grease their hai:. We may
leave oil too, though it is an edible article and it wi.l not bring jeople to the
verge of starvation, Then as regards sugar. Sugar is necessary for children also,
but man would not die for want of sugar. Take any other article. Man would
not die for want of it. Can we make an experiment with cereals fcr three days,
1 ask? I ssk any man 1o lay his band upon his heart and say he can experimentd
with his life on this for three days consecutively. We are already enervated.
Have we sufficient stamina left after ali these years of war. War hue devastuted
millions of us. Whoever may want to make this experiment? The Honourable
Minister, I find, had not his heart in this matter. From his long speech I
gnthered that left to himsclf he would not bave brought this about. I am not
making any accusation. But this is a very dangeroug experiment. Many other
experinients may be made. 1 would earnestly uppeal to him to do this within
the four corners of the decision that has been tuken. But for Heaven's sake,
allow the provinces to take care of themsclves. He has said the Centre does not
any louger like to take all the rosponsibility of procuring and paying for the
provinces. s this o matter oi rupees, sunas and pies? After the 15th of
August, our friends have been anxious to have a strong Central Government, to
bring i1 every unit and make it fecel part and parcel of the Centre. Does he want
that the Madras Province should teel one with him and the richer province of
Bombuy? 1t has been contended that we cannot go on importing cereals at the
cost of our valuable dollars, and Lhat we want to reserve them for capital goods
for the Bombay avd other industrislists. 1 am sorry if I am to be understood as
making any personal reference in tuis matter. 1 would sell away all my belong-
ings if it is only for the purchase of food. 8ir, I am afraid that China will be
;;pested her:. The dark days of Germany will be repeated here when 10,000
arks could not purchase a single cigarette. 1 do not know what will happen in
this country. I know some of us have aligned curselves already as protagonists
of the agriculturiste. My friend, Professor Rangs, has a very kind heart, but he
loees himself sometimes when he has to press the need of the agriculturist as
against the consumer. He feele the consumer is different from the agriculturist.
1f any person should think there is such a cleavage between one belonging to the
town und the agriculturist, { will give up my profession and go and take to the
plough. 1 am not going to starve. Bome of us are agriculturists; others are
industrialista; some others are in professions. The Government by decontrol are
driving every man to atarvation. Let them not take this step. Sir, I appesl
to the House and to the Governm.ent not to take this exireme step. Wait and
see what will happen; some time later push it on «lowly. That is the only way
in which it could be worked.

It mnay be asked, what is the altcrnative? My answer is, to build up a reserve
of 8 million tons; and to proceed slowly thereafter. Let the Government make
this experimens. For a huge continent what is a rvserve of five lakhs of tons?
Is it anything worth counting under the circumstances?

Sir, I appeal to this House and to the Government to etay this experiment at
jeast for & year until better times come.
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(English translation of the above speech.)

Pandit Thakur Das Bhargava (East Punjab: General): Mr. Speaker, on the
subject of Food Control, I have heard two speeches : one delivered by
Pt, Kunzru, tho other by Mr. Balkrishna. Before this I did not know that
10 connection with Decontrol of Food, some of the people think that the supply
of food in India is so small as indicated by them. If I had thought that the
supply of food was so ymall, I would have advised for the continuation of the
control. But I think that in India, supply of food is not so small as it is
supposed. 1 belong to the Punjab, I know that my Province has ever been a
surplus Province and I know this also that there is a scarcity of food in the
South. The figures we have been given are, as I understand, also not reliable
but, if these figures are accepted as true, even then, it is said that food is notb
so much scarce. During the last 12 years, that is, between 1935-36, and
1940-47, {ood has been scarce since 2 years only. I want to draw your attention
to the figures ahout food which are available for the last 12 years.

The total production, in the last 12 years was 54,18,61,000 tons, and if its
average is calculated the annual average comes to 4,51,55,000 tons. The total
fmport betwcen 1985-86, and 1046-47 for the same period are 59,78,000 tons,
which gives an annual average of 4,897,000 tons.

I the annual averages of both Production and Imports are added it makes
about 50,17,09,000 tons, '

Thus, we arrive at this result that the average of our consumption of food
per yvear was 40,76,05,000 tons on which we lived. As I have already snid,
taking only the nverage of annual production, for the last 12 vears in India to
be 45,15,05,000 tons, we calculate a deficit of 16,680,000 tons. T admit that
with the separation of Pakistan we would have a defizit of nearly 4,00,000 tons,
and in this manner the average annual deficit comes to about 20,00,000 tons
during 12 vears. As regards deficit in food, the Government is of opinion that
it will be at an average of 6 per cent., but according to the figures, I have
given here, there is a deficit of 4 per cent. only, and not more than this, i.c.,
if you cousider the total production. and the total consumption, you will see
that the defieit comes down to 4 per cent. only, and therefore, it cannot be

said that our rountry is economically deficit for ever, and we shall have to
import grain from abroad.

As n matter of fact, these figures supplied by the Government, are unreliable,
and are not based on solid ground. Generally, the system of estimating produc-
tion. except that in the Punjab and the U. P. is absolutely defective.
Instead of the Patwari cstimating how much each field has pm(iuced, ‘and
thereafter thoroughly scrutinizing it and then obtaining an estimate of the total
production. h» examines one field only and estimates its yield and then finds out
the cntire vield not only of the village, of the district and the Tehsil but of the
entire Province. T would submit this fact also that the system of estimating
the produce, in the Punjab and the U. P. too is defective. But, the sysiems
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of calculation of products at other places in India is gxtremely bad. The
correct method was to see how much each village produced, and then it would
have been correctly estimated how much each tehsil produced. But, on the
other hand, the produce of only a small field is estimated and on this basis the
produstion of the whole district, and even of the whole province is estimated.

This system is not correct.

Sir, the Government has started ‘Grow More Food Campaign’ for the last
few years, and a great enthusiasm is being shown for it. The figures are being
.cited to indicate that so many more acres of land have been brought under
cultivation, under this Campaign. If it is a fact that the cultivable land is
increased, it necessarily follows that the product also would have increased;
since the more the acres of land brought under cultivation the more the pro-
duce of the land. If it is a fact, then why there was a deficit in supply during
the last two years. There was a bumper crop of 48,85,00,580 tons, which
means that by the average calculated by us we need 46,00,00,000 tons only, and
the average of the production for 1943-44 and of 12 years is very large, and it
far exceeds this 46,00,000 tons. Sir, I therefore, beg to state that the production
before the introduction of ‘Grow More Food Campaign’ was quite sufficient to
live on, and no body remained hungry, and here enough of food grain was
raised. I say, therefore, that our country is not a deficit country, as regards
food grains, and therefore I cannot understand how can there be any fear of
scarcity of grain in future, and of the people dying of hunger.

The second fact, Sir, is this that the evil effect of the ‘Control’ over the
moral plane of the people in India, cannot be estimated, because due to the
‘Control’, the Supply Department, the traders, the industrialists, the capitalists,
and all others have become dishonest; so much 8o, e¢ven the producer has
become evil minded. Had this not happened, none would have remained
hungry duz to de-control.

The third fact is when we realise that there is actually a deficiency of food
in the country, all efforts on speeding up its production will be concentrated, and
8 huge movement will be started in this connection.

In this country, enough food can be produced, so that after satisfying the
needs of the country, it can be sent out abroad. Before the war began we were
keeping slive without any control. During the war, the rontrol system intro-
duced by the Government, was to enable the Government to purchase commo-
dities at rates cheaper than the controlled rates and to send the same abrond.
This was therefore introduced to meet their own ends.

Besides all this, this is also said that here, there is a deficiency of manure.
Ammonium Sulphate is not found in this country, and Nitrogen too is insuffi-
cient here. In this connection I submit that there is a lot of Potassium Nitrate,
and our country is rich in this. And we know from experience that it is sold
here at the rate of Rs, 8 per maund.

Apart from this, we have not even considered what we sre producing. The
price of land which produces 7 maunds of wheat, is equally capable of producing
180 maunds of carrot per acre. From experience, it is found that in this
country the insufficiency of food is felt because the Government is sending
under the control system wheat to Madras, rice to the Punjab, and gram to
Travancore. These grains are not articles of food of these parts of the country.
The people of those provinces, therefore, conclude that they have no food.

For proper Nutrition we have not yet found out any standard food, thougn
serious thought should have peen given to this matter. In England, during
the war, the price of food was reduced by 20 per cert., and the Nutrition als<
improved under the standard system.



1650 CONGTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [10ru DEc. 1947

{Pandit Thakur Das Bhargava]

All will benefit by the lifting of the control, and the consumer also will not
suffer loss but will gain, and the prices of commodities will come to the natural
teval. Sir, here in Delhi, a few days ago dal was sold at Re. 1 1 seer, but now
due to the lifting of the control the same is sold at 1} seers per rupee.
Similarly, the people could not get wollen cloth, and under control, it was sold
at Rs, 40 a yard, but due to the decontrol the same is sold now at Rs. 12 or
Rs. 15 4 yard. There is no resson why the prices of the food grains also will
not coma down to the natural level, if those of cloth are coming dowd to the
natural Jevel. The cultivators also will not suffer loss. In India, there are
) per cent. cultivators and producers who will be benefitted, in every way with
the lifting of control. If they gain due to a little increase in prices, it matters
a little. Whatever has been said, by the Honourable Minister in favour of
liftiug of the control is, in all respects, advantageous for the country. I, there-
fore, support thiz policy.

Bhri Prafulla Chandra 8en (West Bengal: General): Mr. Speaker, Sir, at
the end of the war we thought that we had come to the end of all controls:
Today the Honourable the Minister of Food has inaugurated gradual de-control
and therefore the whole country will heave a sigh of relief. Mahatma Gandhi
raised the slogun of ‘Quit India’; our Honourable the Food Minister has raised
the sloga' of ‘Quit Control’, and if we co-operate with him—the growers, ths con-
sumers, the traders and the legislators—in the new policy enunciated by him,
it will be a success. Mahatma Gandhi believes in decentralisation both in
¢conomy and in administration. We therefore do not want control. We know
that this control only helped a small percentage of our population. It helped
only the industrial population and the urban population. It did not help the
growers. All the subsidy that was given by the Government of India to the
extent pf Ra. 20 crores or 22 crores went to the consumers and not to the
growers., The present food policy enunciated by the Honourable the Food
Minister will halp the growers. The Provincial Governments will not get as
much cereal as they had been getting. The commitments of the India Govern-
ment will be less and India Government will pay a procurement bonus of As. 8
.hmlund. This will help the growers. They will purchase manures and other
things.

Coming to the Provincial Governments, Sir, they should also get more help
in the shape of small minor irrigation schemes. More impetus should be given
to the ‘Grow More Food Campaign'. The G.M.F.C. of the former Government
mniserably failed. It ocould not grow anything. It only grew food on leaflets,
pamphlets and posters. Today the food policy enunciated by the Honourable
tho Food Minister is a rovolutionary polioy, because we want a decentralised
aystem of econotay in our country, and to make it guccessful we want de-control.
We shall have one full year's time. We shall be able to grow more food during
this time and tben we shall see whether Mahatma Gandhi’s de-control cry is a
falre cry or a true cry. Ar Indians we are individualistic as the Chinese are. In
Chinn the control system has absolutely failed. Here also it has failed. There
has been bribery: there has been corruption and so many other anti-social things.
1t has failed because the Indian genius is against all kinds of controls. There-
fore. 1 support the food policy enunciated by the Honourable the Food Minister.
1 hope our country will stand by his side and help him. I know he will not
be here. But he will lead us outside as the President of the Indian National
Congress and this is a work which the Indian National Congress will also take up.
The All-India Congress Committee announced a new policy of gradual de-control
in ite Resolution. When we back to our ‘constituencies I hope we shall
follow that new programme and make de-control a success.

Shri Khandubhal K. Desal (Bombay: General): Sir, it is rather difficuls
to say in any definite manner anything about the exploratory food policy
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initiated so lucidly by Honourable the Food Minister. However looking to
the present practical consideration before the country, I have no hesitation in
according my qualified support to this policy in view of the assurance given by
Honourable the Food Minister that if there is any sign of breakdown of that
policy, he or the Government would have no hesitdtion in imposing rigorous
and rigid control, particularly if the traders would not play a fair game. This
policy has come before us as a result of the agitation of the producers as also
by the traders. The producers wanted more prices; Of course the traders have
lost their trade and naturally they want de-control with a view to profit-
3 r.m ing: and this policy appears to be based on the assuription that the
country has got more food at its disposal, but it is not coming cut and,
therefore, Sir, I said that this is an exploratory policy to explore if there is
really more food which the cultivator is not out to make available to
the citizens who are non-producing. The House, no doubt, knows that
in this country there are not less than about 100 million non-producers and
thoy are more or less equally divided between the rural uareas and
the urban areas. If the prices were to go up, and it is feared that the prices
may go up to some extent, the situation may call for consideration by the
Government. The producers today want more prices; at the same time they
also require agricultural labour  to produce and ultimately agricultural
labour will get better wages and higher prices they may get will thus be
neutralized. Therefore, Sir, taking all these into consideration, the Honourable
the Food Minister has stated that there is some hope of success and so I would
consider his policy as a policy of suppressed or restrained optimism. Let us
hope that this optimism may be fulfilled.

Now, Sir, Pandit Kunzru and some other Honourable friends huve discussed
this matter and have stated that this is a retrograde policy and it is agsinst the
accepted canons of present day economic philosophy in the world. Let us see
to what extent it is true. T can certainly understand the economic control
provided that control is evolved in this country with a plan, scheme and con-
sideration. Has this policy of the control of food come into this country as a
result of any planning, any scheme and any future consideration? No, Sir.
This policy has developed in this country as a result of war, scarcity and-as a
result of artificial scarcity and it has grown as we have already seen in a
haphazard way. We have seen throughout the last 3% years that some Provinces
have got their own prices, some provinces have got their ban on certain food
products; sometimes the Government of India has accepted that as an accom-
plished fact without consideration as to what it is or ‘what it is not. If the
country wants to embark on a controlled economy with a view to control the
profiteers and the interest or the dividend, it would have to be a whole integrated
planning. You cannot have the controlled planning only in the matter
of food. Tt has been stated that the food policy has failed. There have been
difficulties, I know particularly for the high class of people who used to get very
high quality of commodities and materials and there have been some black-
marketing. © Let us not, while criticising this food policy forget that the hlack-
marketing. ag far as food wag concerned was negligible compared to the
industrial products, because, after all, this black mar eting also was the result
of the black marketing in the industrial products. Let us see how many people
have bpt_lght food in the black market. As I have stated, Sir, there are about
100 million non-producers, out of which I should say that more than 99 millions
must have purchased their requirements at the prices fixed and very negligible
rich persons would bave gone in the black market. After all in a city, in the

. urban areas it is the rich people who indulge in that marketing and their number
may hardly be 5 per cent. of the total number. When compared to the black
market in other industrial products like cloth or steel or cement or even sugar,
I think the food policy has to a certain extent succeeded,
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{ give my qualified support to this policy in vi
more g[lmd nndqthere has been a cry round about the country that the producer
is not giving the food. let us try this; we want more food and I think the

Government has come to this conclusion in order to see if we are able to produce

more food. )
Another important matter which I would like to place before the House 18
prehended, there will be some sort of

that if the prices will go up, as it is aE e Wi s
industrinl unrest. Though most of the workers working in the factories are
toduy getting denmess allowance acrording to the rise in the cost of living,
1 mnst ndmit und confess that during the last ten years even though the workers
have got high money wages, their real wages have gone down. Somebody has
rnisedd the question that the standara of living hae gone up; 1 do not agree w?t.h
that, because the dearness allowance that they are getting does not fully equalize
the rise in the cost of living and therefore Sir, may 1 suggest to the Honourable
the Food Minister that it is in the interest of the national economy just ab
present to wce that as far as cities are concerned, the prices should not go up
in the matter of food. The Honourable Minister may say: '*Where am 1 going
to get the funds?”’ T may suggest that the industries may be ecalled upon to
give  lovy to the (Government, because if the prices will go up as the dearness
allownnee is ~orrelated with the rise in the cost of living to that extent he may
be able to save the large increase in the dearness allowance and this is a useful
wource of income which may stabilize our economy to some extent.

With these words, Sir, 1 huve not the slightest hesitation in supporting the
ford poliey enunciated by the Government of India, but at the same time, Sir,
I. must warn the Government and the Honourable the Food Minister, in the
coneluding poragraph of his food policy he has very clearly stated that there is
rirk nnd the Government is awsre of the risk and they will see how the policy
s going to be worked out by holding frequent conferences and if therc is the
slightest sign of the breakdown of the present policy, he would have no hesita-
tion in imposing rigorous control, this prosent Government is the first democratic
(iovernment in this country and that as far as food is concerned, no Government
much less the existing one ean take any risk. I hope that this risk will not be
token and let us hope the country may not have to face any risk.

oft sgATCAw TR ;. @ATART N, W AR gRTY AT G
¢ fafrrz aTgE A w3 # a1 # frar g, SEW AL o A € fF gl a-
w1 & fou aga w9 7w § SfeT arg § ao wE A Tw A g
AR wEA & fou ot aga @ 7S §, AN X qwwar § A A 71 S a1
F Wt ®y Wit &ArE {7 § 99 v (Democracy) sTEwgq a@ &
BV o W ¥ H1e HT ot w1 qreewrew (Post mortem) &3, it ag
% a0® & qew A g § 5 amr ag A § ar AP §, e
TE AT TET K AT § fr 7z w2 I A a9 /@ a1 Fewr mar A o
sfv ox g7 7 & vafer @ 3e N Qifed A g7 T F@7 Tfgd ax
oy, ag T g qE wEn A % § Sfew § www § & fegem
FaM g & SR AN RN W@ 7 @& o sz g a3
weR BT QA TE E, T AT ) Y AT AS-AST qOA § qg T& I
7€ & W TS ® §q @@ § A I NFR T TG FA Y
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ffgm X © &1 I )X § F29 F&OT d@T @ PR FERe
T 0¥ P @ T v @ § gfgs 3 wT wfd w9 ST WE AT
WL AT F31S I8 9 F @< G @ 37 Wl F 3y T gk
#qq FT W@ T fqar | arg & 99 g5 fegmm & fou &Y a1 afew g@
FT AT AT ASHT T T T2, THHT AT THST & FIT TV, FARHT $
FAC TN AR FAST F FIC TT S 30l Tg7 F21% 1 fawfaeT a1 &,
P 9 A g GIET-AT ST AT 980, g9 3@d § 5 SO H ol a%
F31% § A ag SSMT TG AT § WX A FIS ATA g, FAST AR
arefoar § gt fF omTe aga dar @A & @i #rweEl W FIIS § SR
g HY T OF T3S AGT ISWT AT §, SAF AHGEHT A 1w IS foaAr
Tt &, AT 7 o3 # ofgd S T 97 Ag gwe AT SR AT Ag
L% T T §, AR g g i AT § £F S S-wIe g1 ar § SuEl
IETAT WM, IAGOTA H WA gW FEI® AW A T @S g
AT & qIET F ATHE AW AT GIAT, IHH I G g A
afedez (Self sufficient) Y sddt wk ag =< & fF gw & wrfam
(Semi starving) a7 =15 (Dying) & 7 9§ o, s@feT gd 3@ a1q &7
TE T AT e FEiw & fawfad § @ sl sk @R A 9T
T AT AT AT FAT TRAA ITMAT 927, 4% A7 $71% 3@1g A 99T
FAAT AT §, e # @ A1 § $31 71 faofyer fw aw d @At g,
I H W THA A Y T THT 0 FT 9T g, TEES LN A g a<g §
F2le a1 ST & 7€ FGT FAF AG 7, § AL F @I AT § 98
AMTTETE 89 a1 & &I a6 AT Fsdl § F 99 § A el W9 o=
A FI A & & TIHAT SWN S TF AL TS A6 § AT ST oy
AT IGF T4 &, AATST AN FTAT § AT TG =T AATT & ARIITGTT HAY
g i w1t 323 MR & N @09 99 9T § Al §7 qoHA
ST qTAT &, WX 97 TG F AT AW F 937 &, g FIo AG AT
afew UF 7S 91 | FIIS FIE I T TG A Ao I o [ FS 5
aE @ A fFaT T IR FOS F F=S AT G FW A @A 1T A
7g Jr T e |

FAAFAZ AT G 91 fF €2 & @ #2@ & GF J9A
(weapon) & #Y ag & TAWT® fiFar a1 @y A1, AR Ve @ APERA
Y T W F2S AN IE A o oI &1 aFe w1 3 AR AT W AR
& Ji & fou quafaer (per capita) F12Y dq1 gaT &, A Wiq ATS B
for st @ T (per capita) § ag 37 IW W AF firear g
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Shri A.P. Pattani: Is the Honourable member speaking for
all the states ? . _

sfY JrgATCraor =g : g 1 F a9 faraat # AR A Fg.@7 § fH 9T
Sfrzr @R N froar g1 ag A8 aie @Y, AT AT qg A gE§
s & 499 &% ag AT wgaT )

I ATHT, TTIES AT 4 § 6 F1° N oW 9 FIg TG A
& gt I Ny Aga araT dT AT &, @ fiF done § gt aga g7 @
¢ wafey agi wT 3w # w17 7@ W1QT §, SfeT o g e ww g
o § % fr v o avad & agt ¥30© A oww@ @A | FS B}
qAY § ¥ WA & AT FV FPA BIAET FAT § AT IJAFT AT W Y A
& I W ol & w3 gev faAr Ty Y agi agT & Shr @l § A% @
YT gy oy QY £ g G W & 9 T o X QY | T/ST I T
& g A Y FHY § wW K T IJSWAT TG, ST QA g A Afq A&
& avY E, dar v ol soAmr T g B ok qg smrma anfed Ad
g o W A FAe FET A T g AT ATAA g ? ST ot o
WaR | ¥AoTar ar fE gAwy a9F e (figures) qr T §, WR
qwm & aFF & AR FR A fAeAT ATE Ag AR W § IIT
T § oY gAE few AT 9T AART FIAT 1T, SfFT FoAT FET g
qAfe § WAt & &1 A€ G AT AT TATAE T KNS B FIT g A
qg ¥t (Democracy) ® faets § | < gweT ¥ § FwaTar @
gt A g feT o 3 s A aga e & e ag famifas
#qa (systematic Death) g it AT §& 7 7 a=1 €

(English translation of the above speech.)

8hri Jai Naraln Vayas (Jodbpur State): Mr. Speaker: There is no doubt
shat the speech which the Honourable the Minister of Food has delivered in
oounection with the control Policy contains many adages which have been added
to our knowledge. But at the same time there are undoubtedly many problems
which are to be discussed by us. And I realize that we could only support this
democracy which has been referred to by my previous speaker Shri Khandubhai
Desai when we performn the post-mortem operation of this control policy. It
has nol yet been clearly understood whether this is de-control or re-control.
But it must bo said that this control was introduced on account of war. And
now bocause there is no war, therefore, we should end this policy of control,
and we shall have to do this. It is correct to say that there is no war. But
I think that war still exists in India. The fight which is going on in Kashmir
is & sort of War and it does not seem to end. Along with this there is a tug of
war between separatist elementa. The capitalists are at war with the poor, and
Shey arc trying to machinate in every possible manner. On the removal of
eontrol on sugar, the Sugar Syndicate has waged some sort of war. Formerly
the rate was Rs. 81 per maund. but when the news regarding decontrol were
received, then these people raised the price to Rs. 85 per maund. At the same
lime the war did not concern India only, but it had its effect on other countries
also. It affected England, America and Canads, but the control system is still
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existing there. We shall have to devote some attention to this. We know tl.lai
eontrol still exists in England and it has not been removed and it is continumg
ghere. In Canada and Australia where the foodgrains are abundantly grown
there is the price-control and there too the control has not as yet been with-
drawn. No doubt the control has been removed in America. The ratio that
was existing in America before war was 148 and now it has risen upto 191.
And on the contrary, efforts are being made there that the decontrol should be
removed. Under these circumstances, when we remove the control, we shalk
have to examine s few things. By its removal we will become self-sufficient bus
it is apprehended lest we may not be driven towards the semi-starvation or
dying state. Therefore, we shall have to think over this matter—what has been
the repercussion of control in other places and spheres and what loss has had
to be sustained? I have seen control and have a personal experience of it.
What is the particular type of control arrangement in force in the states? In
the states now-a-days a house covers 5 acres of land. In fact I am not able to
describe the manner in which the control is enforced in the states. ' I belong
4o Jodhpur. There the landlords keep all the bags of shakar in their possessiomr
and give it to their friends at any rate. . This sugar goes into the hands of
feudal landlords and they sell it at the desired rate. The best portion of the
foodgrains that are produced are made over by the landlords to their friends;
and ultimately the poor are compelled to purchase the balance that remains
and these poor people are obliged to pav more prices. That was not a control
but merely a hoax. Control was not a bad thing, but no proper control was
imposed. Had the control been worked in a better way, then this state of affairs
would not have arisen.

I was just telling you that this control was being used like a weapon in the
state. In our state the landlords get 4 bags and pleaders 3 bags as a result of
this control, and in this way the per cap’ta quota is fixed. But the villagers
are not able to get the per capita quota fixed for them.

Shri A, P. Pattani: Is the Honourable Member speaking for all the states?

~ 8hri Jai Narain Vayas: Yes. Iam speaking in respect of all the states that
the per capita quota that was allotted to the people had not been distributed.
This has happened in Bhavnagar also and while saying this I give a challenge.

Sir, as a matter of fact the necessity of control does not arise in a place
where the commodity is abundantly produced. Take the.case of Punjab which
produces bumper harvests and there the control can be dispensed with. But
the necessity of control remains in the case of deficit areas where the production
is low as in Bombay and Madras. The people in these Provinces have been
considerably benefitted on account of control and they have been saved also. If
the control is removed from these places, then many people will die of starvation
there. And this will mean an untimely death for them. Therefore. the
control should not be removed from those places where there is a shortage of
foodstuffs. But there cannot be different policies for different places. Just as
it has been stated now that if this policy is not proved successful, we will re-
impose control. Is it possible then? Just as it has beer told in this House
that we are depending on our figures (estimates), but on what source shall we
have to depend when we have lost Punjab from where we could get sufficient
foodstuff. But it is very likely that this assumption will not be free from risk.
But if the Government imposes this control it is against democracy. If we do
not succeed in this and have again to resort to remove decontrol, then it would
result in ‘systematic death’. And nothing else will happen.

Mr. Hussain Imam (Bihar: Muslim): Sir, I must confess that knowing the
Honourable Food Minister as I do, knowing how great a disciple he is of
Mahatma Gandhi and how greatly he is devoted to him, I was afraid that the
statement of Government policy would be worse than what I found. I think
ke has tried to find a middle course between two dilemmas of irresistible force
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[Mr. Hussain Imam]
and irremoveable mass. On the one side, while the dictation of the Mahatma
could not be disregarded, the apprehensions which his advisers felt and- the facts
and figures presented to him could also not be ignored. It is very essential that
while we are considering the food situation, we should try and understand the
background.

The first background which must be taken into consideration is that the
cultivator is better off. He gets a better price for his produce with the result
that in order to meet his requirements he need not now sell as much as he was
forced to scll in the dsys of low prices. He consumes more himself. That is
the first change in the situation which you must take into account.

Then the second factor which you cannot ignore is that your population is
growing every day, and the means of increasing production—I mean available
virgin soil or the soil which can be improved by means of irrigation or other
methods—is not keeping pace. Therefore, there is always a lag between the
requirements and the production, just as there is usually a lag between the
wages and the rising prices.

Thy third item which must not be disregarded is, that it is not necessary
for a country that it should be self-sufficient in the matter of food. England
has been carrying on for ull these years in spite of being in a deficit. It is the
national income which is the renl criterion of your wellbeing. If your national
income, which means the sum total of productivity, ineluding labour, is high,
it does not motter if we have to import. There is no sin in it. There is nothing
to bo mshamed of. There is nothing which is categorically wrong in it. We
have bieen nlways living on imports from outside geographical India but because
of the fuct that the British Fmpire had combined Burma with India, we were
masking this fartor. The separation of Pakistan will bring into prominence the
dependence of Pukistan on the textiles of India and the dependence of India on
jute from Pakistan. Formerly it wus not apparent because the two formed part
of the aame country. Now these factors are operating. 8o it is not an easy
matter to decide that imports are not in the best interests of the country.

There are certain standards by which we may go. Firstly, has the price of
foodgrains gone up more in India than in other countries of the world? That
is the first criterion hy which I rhould judge whether the controls have kept the
prices 8o low that production is not increasing. If we compare it either with
the United States, Australia or Canada, we will find that increase even in the
controlled commodities is much higher than in those countries. I admit that
in Fogland particularly they have kept down prites by means of subsidies, but
Amoriea has not done it. There the prices are low because they have got a
large production. But in spite of large production and in spite of the fact tha$
they must find a morket, they are taking advantage, as the Honourable the
Food Minister bas stated, of fcreasing the price which they are charging to us.
Why? Recause they think we are dependent on them. But I ask, is any single
trader in a better position to bargain with America than the Ministry of Food was
able to bargain? If there are five private buyers on behalf of India, each
working in his own interest, will they be able to bring down the prices, or will
the Central Purchase by means of the Food Ministry bring down prices? If
you are to remove control, what will be the result? Please forget that India can
be self-sufficient unless there has been a ten years' lag in which you may build
up your irrigation works. Then you may be able to produce enough for your
consumption: but today it is not a question of short duration we have been
working for six years and working at a deficit. The foodgrains is not a stable
article which can be kept in storage for an indefinite period. It is liable to
deteriorate as has been the sad experience of the Honourable Minister. We are
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either ignorant of the factors or we are really taking things too easy. We [eel
that it is enough to accuse a person—Give a dog a bad name and then hang

him for it: Put all *he blame on the controls and ask for its removal, and the
moment it is removed we will be on velvet. That is not so. You have got the
example of the foreign Government whish bas gone. You have had your own
men in the Government for over a year now. A large amount of foodgrains
from India used to be exported in the past but today we know how great is the

restriction on export except for victualling the ships. -

T do not wish to take up the time of the House. T wish to say that control

is very essential in the interests of the consumers—and let me tell you that the
consumers are by far the greater proportion of the population of India than the

producers. Tt is a truth that producers are always less than consumers. “For

instance, 1 find an interesting figure in the Famine Committee Report in which
the number of surphus producers in Bengal was found to be less than 30 per cent.

of the cultivators, not of the population. The rest of the producers are either
defi~it themselves or just sufficient for their consumption. They have not any
surplus to sell out. Now the price structure is gimply to attract the surplus
prcduce out of the surplus producers: not from those who are deficit producers
as they will always have to huy with the other consumers.

One factor which the Flonourable the Finance Minister and the Transport
Minister should remember is that nccording to the recommendations of the
Pay Commission report any rise in food prices will mean a ~onsequential rise
in the wages which are to be given to the railwaymen, to the army and to other
employees of Government. For every ten point rise. you will be called upon
to pay three crores. So that is another argument in favour of keeping prices

down.

Is it possible, I ask, to keep down prices in the condition of scarcity without
gontrol? It is begging the question. Until we are assured of either internal
increased production or external imports in an increased proportion, we will have
to contmue to muddle through with controls. No one can take the cudgels on
behalf of the control staff. There have been blunders and moral turpitude.
There have heen many mistakes and they must be removed. We wish, Sir,
that @his policy of wait and see should continue at least for one year more.
That is the least possible period in which we should experiment. Secondly, we
must build up a stock in our own keeping of at least one million tons as was
regommended by the Krishnamachari Committee and endorsed bv the
Vl]aya_mghavachari Committee also. Surely we must see that prices in the
meantime of other foodgrains which we decontrol do not rise above the con-
trgllf:d rates by more than 10 to 15 per cent. I think the Honourable Food
Minister made a wrong comparison between the black market prices and grey
market prices. He should have compared the white macket prices and the
presept grey market prices. There is one fact which I got from the Govern-
ment’s own Blue Book on the food policv. That wheress the prices of food-
grains have risen from 100 in September 1939 to 860, the prices of the cultiva-
tors requgsnt‘es such as kerosene, galvanised sheets, textiles, etc.; have risen to
233. As it is with the control the price is 50 per cent. higher. Therefore the
present day prices are not unfair to the producer and it is wrong to ask tha#
the surplus producer should be allowed to exploit the general public of India.
If' vou take the population at 30 crores, T do not think that the surplus producers
will rgac!l a crore. It is not a big capitalist exploitation, it is a small capitalisé
exploitation. Therefore T think we should warch and see what is the best poliey
for the Qovemment to adopt. T am grateful to the Government for the policy
whnqh they propose to adopt and I hope they will move slowly, cautiously and
not in any hurry to do away with the controls. ' '
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Mr. B. K. 8idhws (C. P. and Berar: General): Sir, the House was supplied
by the Honourable Food Minister with the recoglmendat.ions of the Committee
on the 1st December and today we are supplied with the recominendations of
the Government. The mmaterials before the House and the committee’s repors
are so silent that the House is not in a position to come to any
proper decision on the recommendations of the Committee. The re-
commendations should not be merely a guiding factor. The whole case is not
made out by the Committee so that the House may know as to what led them
to come to this conclusion. . The Committee has not yet sent its report to the
Governmeut. I do not see why there should have been so much hsste in Gov-
ernment deciding a policy, without themselves studying the report of the Com-
mitteo. 8ir. I know of a_judge who in the text of the judgement had given
very sound reasons for convicting the accused but at the end he had put in two
sentences ‘‘I aquit the accused.”” Whereas the content of the judgment was
for conviction the final decision was the reverse. Similarly I do not know
what are the reasons that the Committee had for recommending this. Probably
this House may come to o different decision if they knew the full facts and the
rensons that led the Committec to make these recommendations. T therefore
feel that the Government's decision is premature.  There would have been
nothing wrong in the Government waiting for sometime until the full report
was received and considered by Government and also placed before this House
for its final decision. At present T am al any rate at a disadvantage to come
%o & decision merely on the recommendations of the Committee.

The arguments advanced here are that unless there is planned economy for
all articles the controls will never be successful.  Granted that that in prin-
oiple is correct, any T ask those who advocate that policy is it fair that the
sontrol which at prosent gives some relief to a larse number of consumers
should be taken away by the Government? Is it a sound policy? My friend
Mr. Khandubai Desni said that there are only one crore of people who reside
In the citles. Tf vou take the Census Report you will find that 13 per cent
of the population live in the citiea  This means more than 5 crores of people
Hve in towns and oities. After all these people have to live as well. If you
remove the rationing svetem and gradually come to the dec'sion that it should
be decontrolled ......... '

An Honourable Member: What What about the kisans?

Mr. R, K, B8idhwa: 1 am coming to Kisans. It is stated that the kisans
will be benefitted. While de-controlling sugar, sugar millowners have raised
prices. The prico was Rs. 20/12 before decontrol, and .the Syndicate itself
atates that in future the price shall be Rs. 35 and tiovernment have agreed to
shis price, so far as 1 understand . . . . .

An Honourable Member: What about the kisans?

Mr R. K, 8idhwa: I am coming to kisaus. It is stated that the kisans
will be benefitted. While de-controlling sugar, sugar millowners have raised
mbourers and the growers of sugareane. It is 8 very good thing to divide it
shis way but why at the cost of the consumers? Why should not the owners
of the industry pay the labourer and the kisans? That would have been grace-
ful, honourable and justifiable. That would really prove that the owners of
the {actories are now prepared to support the Goverument and to co-operate
with the Government as the Honournble Minister has been pleading for. In
his coucluding remarks the Honourable Minister mentioned so many IFS—If
this is done by so and so, ete., and he expected everybody will do so. He
sppealed to this House, to every member of this House and to owners, traders
also the consumers to co-operate with him. We are ready to co-operate with
Bim. I may infortn him that the consumers have already co-operated with
the Government when they reduced the rations from 16 to 12 os., from 12 to
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8 aud from & to 6 oz. But how have the landlords or big zamindars, big food-
growers have helped the Government?

Dr. P. 8. Deshmukh: Has my Honourable friend lived on 6 oz.?

Mr. R. K. Sidhwa: It is therefore unfair to the consumer or the city people.
Sir, 1 do not know the exact definition of an agriculturist. ~He may be & big
gamindar or & small peasont. I know of two instances where a very big
agaminder called himself an agriculturist.  Government ~ has given them 60
per cent more on-the sugar price. How are we to be sure that the consumers
«ill be treated fairly by this system of de-control. (iovernment are a party
‘0 giving 60 per cent more to the suffar industry owners. Heaven knows whaf
will the price when the sugar comes actually to the consumer. Sir we know
the price in Delhi after decontrol.  Sir, time is short and you have already
warned me. The Honourable Minister should concentrate his attention on
mereasing the production. The Government have a policy in this matter of
sroduction of foodgrains. Also they should have a reserve by the import of
foodgrains us also through internal purchase as much as possible. Much
attention should be given to that part and then let us see what happeuns. ]

The policy which has been enunciated is one of gradual decontrol.  Buf
very sweeping reforms are advocated by Provincial Governments. The Provin-
eial Governments are asked to fix prices as they like with the result that one
Uovernment may fix one price and another Government may fix quite another
price for the same article. ]

Sir; as my time is over I would conclude by saying that I do nob support the
Honourable Minister’s proposal for decontrolling gradually. Particularly in the
wmterests of the consumers of the cities I would like him to see to it that there
w no control for the time being.

Mr. T. J. M. Wilson (Madras: General): Mr. Speaker, Sir, at the outset I
would thank the Government for the manner in which they have considered the
=0od problem and the evident hesitation with which theyv reconsidered question of
controls. I am sure that all of us present here share with the Government the
snxiety about the dissatisfaction of the people in regard to the controls. At the
sawme time I am sure that the Government knows—and they have stated so in
their communique—that this dissatisfaction on the part of the people is largely
peychological. But what is the reuson for the reconsideration of the question of
eontrols and for the consequent policy of progressive reduction of the Govern-
ment’s commitments in the matter of control and rationing? The reason gene-
rally given is that there is in fact no shortage of foodgrains at all in the. country
and that therefore no control is necessary. This is far from the truth. India
has always been short of foodgrains. And even before the war we were importing
foodgrains, chiefly rice, in the neighbourhood of 2 million tons. Nothing that has
sappened either during the war or after the war is likely to have made good this
unortage of food products. For, on the one hand, on the positive side the Gov-
ernment has admitted the ineffectiveness.of the ‘Grow More Food’ Campaign,
and on the negative side, we have had a fail in the last two years’ klarif crop
due to the vagaries of wind and weather and we have the other factors like in-
creas2 in the population, rise in the incomes of people ete. Threrefore the
argument that there is indeed no shortage of rice or other foodgrains at all is
not correct. The Government communique itself does not refer to it, and it
can therefore be safely asserted that the official estimate of a deficit of 4
million tons ie not far too wrong and that there is thercfore a real gap between
production and demand in this tountry.

Then the argument is that control in fact does nothing to bridge the gap
«ffectively between production and demand. Their argument is that this control
n fact impedes that process by acting as an obstacle hoth to increased produc-
tion and to the free movement of foodgrains. Regarding this free movement.
¥ is true that free market forces will enable free movements of foodgrains, bu#
there is this fact, that free market forces will respond only to the price factor and
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[Me, T. J. M. Wilson.]

not to the need factor. Consequertly the burden of the overall shortage of food
producte rests on the pbor people. Regarding increased production it is said
that control prices are unremunerative and thac decontrol would fetch better
prices for the producers, that is the ryots, in other words decontrol would
stimulate production because it will send up the level of food prices. But then
there will be a consequential rise 1n the wages and slso in the general level of
prices. In other words there will be inflution. Of what avail is it then to the
producer or the ryot if the slight increase in food prices is offset by this all-round
inflation? But the Government does nqt sectn to take this view. On the
contrary they seem to take the vicw that with the removal of controls and with
the free movement of foodgrains the consuniers will get these foodgrains at fair
prices which, as [ have already argued, will never be the case.

There is, however, one relieving feature in the Government policy and that is
that it has not nccepted in toto the spirit of the recommendstions of the Food-
grains Committee in the matter of imports. There has of late been a good deal
of talk about the heavy expenditure incurred upon these imports and the heavy
drainage of our foreign exchange resources, ete., and that these imports should
therefore stop immediately. It is well that the Governmeut has seen that the
question of stopping or of reducing imports does not arise ut all unless the overall
production in the country increases considerably. Inereased production is a long
process. It requires so many things. It involves a radical change in our land
revenue system,—not only the samindari but also other systems—a radical
change in the outlook of government officials in charge of revenue who from my
expericnee are largely responsible for the slow pace of the ‘Grow More Food
Oampaign,’ and also a number of scientific nethods in agriculture. What is the
Governmont going to do, I ask, by saving foreign exchange resources and by
importing capital machinery if a number of people in the meanwhile die for wans
of food and if workern are made incapablc of doing any physical work at all
because of malnutrition and under-feeding spread over a length of time?

The decision regarding the Procurement Prices to be fixed by the Provincial
Governments, the grant of bonus and ite utilisation in the distribution of manures
and fortilizers—is perhups welcome though I doubt very much the success of the
procureiient on aceount of the incrense of prices in the foodgrains. The reason
is that 1 know from personnl expevience that it is the repeated offer of bonus and -
the temptation of an increase of price in the foodgrains that has made a number
of producers to hoard in the hope that they will get more when there is a further
incrense, )

After readiug the Btatement of the Governmecut one feels, Sir, that the State-
ment itself makes a stronger case for control: than any arguments advanced
from outside. Government themselves admit the fuod shortage in the country.
They themselves admit that the policy entails o certain amount of risk. Why
then does Government take the decision? Is it Lecause of the dissatisfaction of
the people which can be essilv remedied by tightening the controls and by
improving the control machinery? The only reaton scems to be, as stated in the
statement, the expectation that decontrol would bring out more stocks than aé
present under the control and that these stocks would be distributed without
hoarding and profiteering. Does the Government reallv think that there are
IT supplies in the black market ond that if released they would entirely meet
thé nceds of the people? If that ‘s so. the pre<sure of these supplies will itself
smoash the black market prices and the black market itself. That is a simple
truth. Is it pot a confession on the part of the popular Government with nearly
100 per cent. of the people behind it to say that it cannot bring out these smalt
hoarded stocks unless it ran this grave risk—a rigk which the Governmen: itself
admita? Or does the Government think, as it seems to do, that it is tired of the
reaponsibility? If so, T ask. is it 1ot unjust on the part of a popular Gover:'ment
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to shirk its primary and responsiblc duty of feeding the people entrusted to its
care? The name of Mahatma Gardhi has often been drawn into this discussion.
But one should not forget that Gandhiji has a different set of values altogether.
He looks at it in his own characteristic way. He thinks that these controls bave
reduced men to a state of dependence, to a state of inertin and do-nothing and he
thinks that people should suffer an amount of self-denial rather than depend
upon the bureaucracy for even food Can we rise to those heights? In fact he
has his own solution. The solution is that every village should be self-sufficient.
And unless we reach that village self sufficiency, I am afraid that we cannoi
cite him as against control. The position therefore is this: that if you think by
removing control you can combat black marketing, you can remove hoarding, it
is only a myth. You will only be legalizing black marketing and you will be:
giving not only legal sanction but alco moral sanction to black marketing.

Mr. Speaker: Order, order. The Tlonourable Member has exceeded hs time,
Mr. T. J. M. Wilson: With these few words | resume my seat.

fYf e wig ASATH Wg . WEATT aumfa Y, TET w7 & 3g A

& W wEgH FT @1 §, H64 98 9@ AT AT & F 3 W g A
ANed A BTN &1 WS fawa § ag FgAr =Ear § fF oA
fegeara & ag o fage=u o) foeaw oSy we @r &, 399 T A
g Figa fae w g, Wl s A & fe o & s«
AT FF7 gEE A aE A E, q9 gAR Ft A s g
economists g, ag ¥w=ard & fF %7 !gara FvEgnm ! A wgar & fF
AT/ GAL HIFT A7 T § | I8 Fg o9 & % g g g2 fafeex
Food minister ga #srgws ((‘onsumers) F AT § @97 #iF @ § A<
g & i og 7 frwd | A agn g f fgrgmame o o7 & #ai | s g2 <
€1 99H & WiT WAL T § YT TGT A0, &1 I97 g q€T AR A8 &1
AU J AT FgAT & 5 s az A7 WaA aa @ & | ¥ v ag
war g fF gmi sy afgws @wiaw g 3z 99 A9 § a9y w9
amﬁ-gf|argﬁ@mv,w&ﬁﬁm@ﬁmwﬁmq(opemﬁon}
F Q@ &, faad o 7,7 a g7 @1 o7 SR = arq © 3R s wwe
F1 Ag OF ATgud, @7 =i 791 72 & | 98 G g9 SN Y wod @
fod & 1 F sl a7 wafs gramg g9 S 916 Al F qgar
aT 3R AFAr AT fF SAw 99 Al wnedt REmm A § ) ofew
TS IART AT G 7 q199a 1 g1 99 a8 50 & % ag Qa5
'Y faed g a™ s oA A adE & oy e, swie
w1 frag fraew @ wifed, oz 9 @ afed s s aers
g T A GH AAIH FZ T FET IS AGA | § A F IAgAT
A g AN adHA A et g, i At &, gl @ ad
fiear g ak aa 7@ |9 @ni A @A A § SR T wEE
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[=Y e ArE A wg)
gfF o serd @Y a@ow g, SUA F g v faar ag S gAR
FTT a@T §, gd 5@ ag Y (control) F, @Y = fawrfedm
gz N frwm qm @ F=E AT g | WIS ATRAT  ATAT (EW
® Ny G § g A AT ERT § AR IER wHEH
F6-q14 2z (black-market) ®Tdr 9gar § AT ITHT FrAq SATAT IAY
qeAt WY Az MAT T F, qAR A A FFC AT F A
ATTHY TZ TN AT ATEAT 4 WL 99 QF H1IHY §, O/ I § oy
¥g § fF gt gzt T @ A fraan war SN @Y ag ooy, a9 eTE &
T Y WA | BfET AT IR AN X T ag FIAT G, AV AG AH
fo-90 ¥4 & ®W 7 I T auxw Sifay f5 o Ay F A
fod fraar ad w71 qEAT § 1 AT wEe Wi @ A9 faw I @t
mgd F g st F Ay Ay Ar|wTAY & F7 AT 5 A oA Q2T @}
0~y T I€T I famrs & ok A sgar § fr far A8 &
Q% AR XAt #1 R TR wiar €, SfFF w § I A A
M ag Y agd § g faT AgAd s A I E W A
Ty A E, Ag AF AN W IFF SATATFIA A AT AG & | WA
N qAe g E 6 g7 OF TR 9T B §, ATHA I WET F Gr¥ &
1A TR AR N N SR AT A g ow gt s,
AgW AT g g @ & fr 3z T @ 919, 3@ UW W AT I
gwt FraeT Af ) TOH @ 59 wgd & fv ST g adwT § ) AR
& | JERAT §, IR A AST & Fzar & ds0 1 7@ A fazer g
s aire § B gu i, I s g Sfea & agg azw ® v I
foai Y wgT wgAT § 6 @ ¢k3c @ FWT FA AW I RO IW
agw AT A g¥ frwetar §, I TR 9T gEAT TOAT qETE ) AR H
Frx A gy w1 AgATE FF g@ w9T ag A9 TR AT § Wy
TR NI AT oA TR T g7 1T E AW TR
W fegeam ®Y ik s @ &, Sfera@ qof fawam § s ag Svr s
srx (Planned economy) ¥t a1 %<& g, Atfex A3 99 qg@ A awx
RAAT I HX ] 99 AT o O AT Ag qq9T Q@ §, AT TRAT
gt & g AN’ I o qreFsr gaf ot o R G E F WA F
o W@ € oAt e e amwEm @ 1 sfer gy gero et
AT qE AT EHM QF IFA IQ R I A @ § IR W ARG
A AR N IFA T R | I W IS & gaTQ qeew
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fremiy &, g Ae @ 1 § ST 3T gAY gAY o A g a1 ;MY
gA OF & FAT ATHT 39T F fae7 3@ wx @7, ) q@ 99 5
ferra i st 1 F IEE AE T WY § ) G wgar g R oaw WA
Y T AL G AT F |

g ot g 5 s frame ar o da1 #3918 § ag swa § |ifF
FZIIG  THE H IAD 909 & AATH IST ATAT & | TG AT FT AT HATH
TS F FIWRF AT A9 & GAM H 99T AT E ! qgt aF a1 g FH
qg=ar g, 3feT 19 7 § g q7 JAIT AST AT § | AT, TZHIIL
AT firzfaT & o & 9 39 g M7 § ag FI1 9w fawrs &d
€ fram ag Fgar & & P w7 FY fgd, Y aw W # qAR 8§
FHFY WTT TS | g IAFT TS ®AT AT F WA & qar @ § I
ST I1 JH ¢4 F95 77 § a@T% (supply) FIAT § TF S Mool 3
T feET ag FRATE P A s w0 7 § Aoy ¥@ A @dg !
¥ o\ 9T AR E |

¥ H TG FEAT AgATE fF @ AT F Q¥ gy swenv £ frqw
@ &, 39 41 A fHaAr fedl @ FT GH, AvS1 § AL IR &cH
AT 1fgd | TAR AAAT T4 qrfga 7 ¢ AR 7@ A 1 @+ A
arg #EY & | F% § 337 f2qr wraem, QHT aY arq A€ wEY & | H Ag WiAQr
g f& ag o arfesl &, ag gan? fou q¥ir o, W AR F1E §<E
TE '

Shri Gokul Bhai Bhatt (Rajputana States Group): Mr. Speaker, Sir, time
is short. I realize this, but this question is so vital that everybody desires to
speak. In this connection I want to point out that this control regime which is
prevalent in the whole of India Las obliterated the sense of humanity in man
and he has deviated from the rizhteous coursi. When the question for the
removal of control arises, then our statisticians ond economists say, ‘‘what will
happen to us? Some say that they are being stabbed. The others say that our
Food Minister is thrusting knife in the body of our consumers and wishes the
blood not to effuse.’”” I say where is blood in Indin? It does not mean much
harm if the dagger pierces through it. To me it does not seem to be a matter
of thrusting a dagger. I am of the opinion tha: our non-violent swordsmen do
not use it with the same skill. Thev are operating us in the manner of a Doctor
or a Vaidya rooting out evil and reiaining gond in us. In this manner they are
indulging in nou-violent knife attacks and all this is for our benefit. Generally
when T read the speeches of Pandit Hirday Nath Kunzru in the newepapers I
came to know that a scholar like him still lived in India. But to-day I.was
rather surprised to hear his speech when he says that he associates with poor

people, and all the poor who met I'im told him that this control system should

continue—thi